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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1257/2024

IN THE MATTER OF:

GAUR GREEN VISTA

...APPLICANT(s)
VERSUS

STATE OF U.P. & ORS.

...RESPONDENT(s)
INDEX
S. NO. PARTICULARS PAGE NO.
L. JOINT COMMITTEE REPORT ON BEHALF OF

DISTRICT MAGISTRATE, GAUTAM BUDDHA 1-10
NAGAR IN COMPLIANCE OF ORDER DATED
25.10.2024 PASSED BY THE HON’BLE NATIONAL
GREEN TRIBUNAL, PRINCIPAL BENCH, NEW
DELHI

2. | A COPY OF THE JOINT COMMITTEE REPORT AS
PER THE INSPECTION DATED 20.12.2024 1S| 11-143
ANNEXED HEREWITH AND MARKED AS
ANNEXURE-1

e

Through
BHANWAR PAL SINGH JADON

STANDING COUNSEL OF STATE OF U.P.

DATE: 13.02.2025 NATIONAL GREEN TRIBUNAL

PLACE: NOIDA
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BEFORE THE NATIONAL GREEN TRIBUNAL {
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 1257/2024

IN THE MATTER OF:
GAUR GREEN VISTA
...APPLICANT(s)
VERSUS '
STATE OF U.P. & ORS.
...RESPONDENT(s)

JOINT COMMITTEE REPORT ON BEHALF OF DISTRICT
MAGISTRATE, GAUTAM BUDDHA NAGAR IN COMPLIANCE OF
ORDER DATED 25.10.2024 PASSED BY THE HON’BLE NATIONAL
GREEN TRIBUNAL, PRINCIPAL BENCH., NEW DELHI

I, Manish Kumar Verma, aged about 40 years, S/o Shri M.P. Verma, posted as
District Magistrate, Gautam Buddha Nagar, Uttar Pradesh, do hereby solemnly

affirm and state as under:

1. That I, Manish Kumar Verma, District Magistrate, Gautam Buddha Nagar,
Uttar Pradesh, am fully conversant with the facts of the case and am

competent and authorized to swear the present Affidavit.

2. That the present matter pertains to the alleged dumping of solid waste in a
dump site created by authorities illegally and in violation of Solid Waste
Management Rules, 2016 at an empty parcel of land adjacent to Power Sub-
Station of UP Power Transmission Corporation Ltd., situated at Makanpur

Colony, Sector 62, Noida

QA0

belongs to New Okhla Industrial
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Development Authority, UP (hereinafter referred to as ‘NOIDA’). For the
last three years Ghaziabad Development Authority, Nagar Nigam,
Ghaziabad, Nagar Parishad and Noida have made this parcel of land as a

dump site for solid waste and garbage.

3. That as per order dated 25.10.2024 issued by the Hon’ble Tribunal, joint
committee was directed to file its inspection report of the site in question.

The order passed by the Hon’ble Tribunal is as stated below:

“...7. Having regard to the seriousness of the allegations made in the
QA, we also constitute a joint Committee comprising of representative
of Member Secretary, CPCB, Member Secretary, UP PCB. Regional
Officer, MoEF&CC, Lucknow and District Magistrate, Gautam Budh
Nagar who will act as the coordinating agency. The Committee will
visit the site, will ascertain the extent of garbage that is dumped and
the area covered with the dumped municipal solid waste and the
Authorities/persons responsible for dumping it and also suggest
punitive and remedial measures.

8. The Committee will submit the report within eight weeks...”

4. That it is pertinent to mention that the grievance of the Applicant in the
present matter is with regards to the same location as admitted in the O.4.
No. 70/2024, Deepak Joshi vs State of UP. and O.A. No. 1317/2024,
Prayatana Prakash vs State of U. P, as admitted by the Hon’ble Tribunal.

G.2 Nagar
RN ro. 4641
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5.

4 5

That it is submitted that there are about 454 flats in the said residential
complex and they are aggrieved by illegal dumping of municipal solid waste
at Makanpur Colony, Sector 62-A, Noida.

That the Deponent via e-mail dated 16.11.2024 directed the concerned
authorities to nominate and direct their representatives for the inspection in
the compliance of the directions issued by the Hon’ble Tribunal vide order
dated 25.10.2024. The officers nominated by the Ministry of Environment,
Forest and Climate Change, Central Pollution Control Board and Uttar
Pradesh Pollution Control Board dated 20.11.2024, 04.12.2024 and
25.11.2024 respectively are as follows:
1. Smt. Anuj Nehra, Sub-Divisional Magistrate, Dadri, Gautam
Buddha Nagar
ii. Dr. Preeti Tripathi, Scientist ‘D’, Ministry of Environment,
Forest and Climate, Change, Regional Office, Lucknow
i1,  Smt. Suniti Parashar, Scientist ‘C’, Central Pollution Control
Board, New Delhi
iv.  Shri Utsav Sharma, Regional Officer, Uttar Pradesh Pollution
Control Board, Noida, Gautam Buddha Nagar

That the Deponent on 16.12.2024 further directed the officers from
Ghaziabad Development Authority, Municipal Corporation, Ghaziabad and
NaganyPalika, Khoda Makanpur, Ghaziabad to be present at the site during

\the inspection by the joint committee.

hat during the inspection conducted by the joint committee on 20.12.2024,

oy,
Q  the observations made by the joint committee are as follows:



ii.

i,

v,

The total land area in question comprises of 80,000 sq. meter
(approximately). Ownership of the land in question for 64,000
sq. meter (approximately) lies with the Noida Authority, the
ownership of the 16,000 sq. meter (approximately) lies with the
Nagar Palika Parishad, Khoda Makanpur.

The area of land covered with legacy waste is 28,128.622 sq. m.
with the estimated legacy waste on- site being 72009.30 MT,
and the land designated for fresh waste is 1500 square meter
(estimated as per Google Earth Pro) with the estimated fresh
waste generation per day from NPP, Khoda being 105 MTD.
No waste processing facilities were found on- site.

During inspection it was observed that Construction and
Demolition Waste as well as mixed municipal solid waste was
lying on either side of the road in front of the Power Sub-station
and same was being lifted by vehicles from Noida Authority as
well as Nagar Palika, Khoda Makanpur. Photographs of same
are presented in Figure 1 in the Joint Committee Report.

Google Earth Pro software has been used to retrieve historical
images of the said area since year 2013. It has come to light that
municipal solid waste disposal on said plot has been happening
since year 2016-17 and has increased manifold in subsequent
;ears as is evident from Figure 2 to Figure 9 in the Joint
Committee Report.

At the concerned site, legacy waste as well as fresh waste was

found dumped at the time of inspection. The said land is in

possession of Noida Authority, however, for purpose of
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construction of Sewage Treatment Plant (STP), a land parcel of
16,000 square meters has been registered in name of Nagar
Palika, Khoda Makanpur vide Registry dated 12.11.2024.

vi. It has been informed by officers from Khoda, Noida Authority
as well as Municipal Corporation, Ghaziabad that no waste
from Municipal Corporation, Ghaziabad’s region is being
brought in said area. Officials from Noida Authority have also
stated that none of the approved vendors of Authority are
authorized to bring their waste on said site and undertaking in
this regard has also been furnished. However, disposal of waste
from Noida region by unauthorized vendors on said land cannot
be ruled out completely

vii.  On the said site, an area of around 1500 square meter (estimated
as per Google Earth Pro, as shown in Figure 10 of the joint
committee report) has been earmarked for collection of daily
waste generated from Nagar Palika, Khoda Makanpur which
amounts to around 105 MTD. Executive Officer, Khoda
Makanpur has informed the Committee that the fresh waste is
only being collected at said location and is being disposed
through M/s Brij Enterprises who have their plant at Village
Nahal, Dasna, Ghaziabad.

viii. Ag\ per topographical contour survey done on 15.10.2024 by

_ OL&‘R,L M/s Arya Surveyor, legacy waste on site has been estimated to

*e/;;/x ¥AD M\* be around 72009.30 MT and the said legacy waste is spread

@5 Najar |« | 8cross anarea of around 28,128.633 square meter and height of

\.O[/F‘i"' ood ;41.

; accumulated waste is around 3.20 meter. It has been informed
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Brij Enterprises in Ghaziabad. The Joint Committee had
requested Executive Officer, Khoda Makanpur to furnish a copy
of agreement with M/s Brij Enterprises for disposal of fresh
waste and legacy waste but same has not been furnished.

ix.  District Magistrate, Gautam Buddha Nagar has instructed
Executive Officer, Khoda Makanpur to furnish relevant
documents regarding legacy waste disposal and action plan and
to ensure that no illegal dumping of solid waste is done in said
area in compliance of Hon’ble Tribunal’s orders vide letter
dated 03.01.2025. In response to said letter, Executive Officer,
Khoda Makanpur has informed vide letter dated 24.01.2025
that Nagar Palika has executed an agreement with M/s Brij
Enterprises for processing of legacy waste from said site and it
shall be cleared by 15.02.2025.

x.  Executive Officer has also stated that the present issue of

municipal solid waste from Khoda Makanpur is already sub-

judice in Hon’ble Tribunal in Original Application No. 70/2024,

Deepak Joshi vs State of Uttar Pradesh and Nagar Palika has

furnished details of processing and legacy waste in Hon’ble

Tribunal in said matter. It has also been stated in said reply that

the present matter raised by residents of Gaur Green Vista

Eociety is not related to Khoda Makanpur, however, on perusal

of photographs annexed with the present application, it is

evident that the site visited by the Joint Committee is same as

Fiv ae 4041 y shown in the annexed photographs so Executive Officer, Khoda

Makanpur cannot absolve himself from the present matter.
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The Joint Committee has also inspected an area adjacent to the
present site which is being used by Noida Authority as a vehicle
depot for vehicles engaged in lifting and transportation of
municipal solid waste. It was observed that fresh waste was
lying in the depot which is in an area of around 3700 square
meters (estimated as per Google Earth Pro, as shown in Figure
11 in the joint committee report). It has been informed by
officials from Noida Authority that the depot is primarily used
for parking and maintenance of waste transportation vehicles,
however fresh waste had to be stored on site due to worker’s
strike. Photographs of same are presented hereunder in Figure
12 in the joint committee report.

Noida Authority has also issued a notice to M/s A.G. Enviro
Infra Projects Pvt. Ltd., the concessionaire responsible for
waste collection and transportation in said region vide letter
dated 20.12.2023 and also imposed a penalty of Rs. 2,00,000/-
on the agency which has been deducted from agency’s running
bill.

I the matter of Deepak Joshi vs State of U.P.,, O.A. No.
70/2024, the Joint Committee has perused the orders passed by
Hon’ble Tribunal and responses of District Magistrate,
Ghaziabad, Nagar Palika, Khoda Makanpur and Uttar Pradesh
Pollution Control Board, thereafter, it is evident that the present
matter is for the same site which is under consideration in O.A.

No. 70/2024.

A copy of the joint committee report as per the inspection dated 20.12.2024
is annexed herewith and marked as ANNEXURE-1.



9. That to ensure compliance of orders of Hon’ble Tribunal, the Deponent vide
letter dated 03.01.2025 has directed Chief Executive Officer, Noida
Authority and Executive Officer, Nagar Palika, Khoda Makanpur to ensure

that no illegal dumping of solid waste in the area concerned takes place.

Furthermore, UPPCB has imposed an environmental compensation of Rs.
91,25,000/- (Ninety-One Lakhs Twenty-Five Thousand Only) vide order
dated 30.07.2024.

10.That in view of findings and observations made during site visit, the

recommendations of the joint committee are as follows:

Nagar Palika, Khoda Makanpur should adhere to the timeline
for complete removal of legacy waste from site and processing
and disposal of same in compliance with Solid Waste
Management Rules, 2016. Also, plan for use of screened
fractions as per CPCB guidelines and direction issued under
Section 5 of the Environment (Protection) Act, 1986 dated
27.1.2021 for bio-mining of legacy waste should be submitted.
Leachate generated at site to be collected and treated.

As reported, 105 MTD fresh waste is being generated from
Khoda Makanpur area and dumped on the site — Long term plan
and assessment of present/proposed arrangement for treatment
of complete fresh waste should be submitted.

Uttar Pradesh Pollution Control Board should assess the
adequacy and efficiency of waste processing plant being
operated by M/s Brij Enterprises in Village Nahal, Dasna,
Ghaziabad.
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Vi

Vii.

viii,

x.

Noida Authority should ensure that the land left after allocation
for STP is used as per approved land use under Master Plan and
plan for same should be submitted.

Noida Authority and Nagar Palika, Khoda Makanpur should
ensure that no fresh waste dumping is done in the area in
compliance of directions of Hon’ble Tribunal.

Noida Authority should install high mast PTZ Cameras in the
region to monitor illegal dumping of waste and take necessary
action against violators,

Fire preventive measures/odour management at the site should
be ensured.

Under no circumstances Noida Authority should use Vehicle

Depot for waste dumping.

11.That the joint committee has visited the concerned site and has carried out

thorough inspection as per the directions issued by the Hon’ble Tribunal.

12.Hence, the present affidavit is being filed for the kind consideration and

perusal of this Hon’ble Tribunal.

13.1 state that everything stated above has been stated by me in my official
capacity on and derived from the official records and I state that nothing

material has been concealed therefrom.

-
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VERIFICATION

Verified at _ — 21 Dy on this 13Mday of “e bm weny , 2025,

that the contents of the above affidavit from paragraphs 1 to 13 are believed
to be true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

"

DEPONENT

ATTESTED
v
N. K. YA__\DAV

Advoga-te Notary
(G.B. Naqar\

14 FEB 2025
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273 Annexure-1

Joint Committee Report
In Compliance Of
Hon'ble National Green Tribunal
Order Dated 25.10.2024 in
Original Application No. 1257/2024
Titled
Gaur Green Vista
Vs

State of Uttar Pradesh & Ors.

Page | 1
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3. | Annexure- 3 Copy of  undertaking from Noida 32
Authority

4. | Annexure- 4 Copy of contour survey report 33

5. | Annexure- 5 Copy of letter dated 03.01.2025 from 34
District  Magistrate, Gautam Buddha
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6. | Annexure- 6 Copy of reply received from Executive 35
Officer, Khoda Makanpur on 24.01.2025

7. Annexure- 7 Copy of notice dated 20.12.2024 from 36-38
Noida Authority and the response from
M/s A.G. Enviro Infra Projects Pvi. Ltd.

8. | Annexure- 8 Copy of latest response filed by 39-117
Executive Officer, Nagar Palika, Khoda
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Report of Joint Committee in compliance of order dated
25.10.2024 of Hon’ble National Green Tribunal in O.A. No. 1257 of
2024, Gaur Green Vista Vs State of U.P. & Ors.

1. Background

The said matter has been registered in Hon’ble Tribunal on basis of
an original application filed by duly authorized Executive Committee
member of M/s Gaur Green Vista, a residential society in Nyay Khand-1,
Indrapuram, Ghaziabad and was listed for hearing before the Hon’ble
Principal Bench of the Tribunal on 25.10.2024 when the Hon’ble Tribunal
passed following orders:

“...6. The Applicant is directed to serve the Respondents and file
affidavit of service.

7. Having regard to the seriousness of the allegations made in
the OA, we also constitute a joint Committee comprising of
representative of Member Secretary, CPCB, Member Secretary, UP
PCB. Regional Officer, MoEF&CC, Lucknow and District Magistrate,
Gautam Budh Nagar who will act as the coordinating agency. The
Committee will visit the site, will ascertain the extent of garbage that
is dumped and the area covered with the dumped municipal solid
waste and the Authorities/persons responsible for dumping it and

also suggest punitive and remedial measures...”

In the application presented before the Hon’ble Tribunal, it has
been highlighted that there are about 454 flats in the said residential
complex and they are aggrieved by illegal dumping of municipal solid

waste at Makanpur Colony, Sector 62-A, Noida. It has also been alleged

Page | 2
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that the place of dumping is situated about 200 meters from the
National Expressway-3 (Delhi-Meerut Expressway and about 3 km from
the Delhi-Ghaziabad border) and less than 10 km away from Hindon Air
Force Station and Hindon Airport. Further it has been stated that the
municipal solid waste is illegally dumped in an area of about 1 sq. km.
which is emitting a foul smell and making it difficult for the residents of

the area to live peacefully.

2. Compliance Report

Constitution of Joint Committee

In compliance of orders of Hon’ble Tribunal, the notice has
been received by District Magistrate, Gautam Buddha Nagar and
concerned agencies on 16.11.2024 by e-mail and officers have been
nominated by Ministry of Environment, Forest and Climate Change,
Central Pollution Control Board and Uttar Pradesh Pollution Control
Board on 20.11.2024, 04.12.2024 and 25.11.2024 respectively. Upon
receiving nominations from all concerned agencies, District Magistrate,
Gautam Buddha Nagar vide order dated 16.12.2024 has directed the
following members of the Committee to carry out site inspection on
20.12.2024 and put up factual report in compliance of directions of
Hon’ble Tribunal:
a) Smt. Anuj Nehra, Sub-Divisional Magistrate, Dadri, Gautam
Buddha Nagar
b) Dr. Preeti Tripathi, Scientist ‘D’, Ministry of Environment, Forest
and Climate, Change, Regional Office, Lucknow
¢} Smt. Suniti Parashar, Scientist ‘D’, Central Pollution Control Board,

New Delhi

Page | 3
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d} Shri Utsav Sharma, Regional Officer, Uttar Pradesh Pollution

Control Board, Noida, Gautam Buddha Nagar.

As the said matter pertains to illegal dumping of municipal solid
waste and it has been alleged that same is being dumped illegally by
Ghaziabad Development Authority, Municipal Corporation, Ghaziabad and
Nagar Palika, Khoda Makanpur, Ghaziabad, District Magistrate, Gautam
Buddha Nagar has also directed officers from concerned agencies to be
present on site for assistance of Joint Committee constituted by Hon’ble
Tribunal. Copy of order issued by District Magistrate, Gautam Buddha
Nagar on 16.12.2024 has been annexed as Annexure | of the present
report.

Site Visit by the Committee - Observations

The members of the Joint Committee carried out site inspection of
the relevant area along with Shri Abhishek Kumar, Executive Officer,
Nagar Palika, Khoda Makanpur and Dr. Mithlesh Kumar, Nagar Swasth
Adhikari, Municipal Corporation, Ghaziabad, Shri Gaurav Bansal, Senior
Manager (Health), Noida Authority and Shri Ashok Kumar, Senior
Manager, Work Circle-4, Noida Authority amongst other officers from
concerned departments on 20.12.2024. Salient observations of the site
have been tabulated below and detailed observations made during the

site visit have heen detailed thereafter.,

Site Location Sector 62, Noida
Latitude: 28.629924
Longitude: 77.352690

Land Ownership Noida Authority — 64,000 square
meter {approx.)

Nagar Palika Khoda Makanpur-
16,000 square meter (Registry done

Page | 4
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on 12.11.2024)

Total Land Area

80,000 square meter (approx..}

Area of Land covered with legacy
waste

28,128.633 square meter

Area of Land designated for fresh

1500 square meter (estimated as

waste per Google Earth Pro)

Area of Vehicle Depot 3700 square meters (estimated as
per Google Earth Pro)

Estimated legacy waste on-site 72009.30 MT

Estimated fresh waste generation | 105 MTD

per day from NPP, Khoda

Leachate Management Not in place

Waste Processing Activities on Site | Only  Collection/Dumping. No

processing facility on-site

During inspection it was observed that Construction and Demolition

Waste as well as mixed municipal solid waste was lying on either side of

the road infront of the Power Sub-station and same was being lifted by

vehicles from Noida Authority as well as Nagar Palika, Khoda Makanpur.

Photographs of same are presented in Figure 1 below.

16
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Google Earth Pro software has been used to retrieve historical
images of the said area since year 2013. It has come to light that
municipal solid waste disposal on said plot has been happening since year

2016-17 and has increased manifold in subsequent years as is evident

from Figure 2 to Figure 9 presented below.

i
-
-
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igure 2; atIIite imag of site in October, 2013, Sou: oogfe Earth Po
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Figure 3: satellite image of ite in Jauary, 2015.
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igre 4: Satellite image of site in September, 2017. Source: Google Earth Pro
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Fiure 6: Satellite image of site in May, 2019. Sourc:og:‘e Earth Pro
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gure 9; Satellite iag'of site in Dece A r 04. urce: Go.'e Earth ro
At the concerned site, legacy waste as well as fresh waste was

found dumped at the time of inspection. The said land is in possession of
Noida Authority, however, for purpose of construction of Sewage
Treatment Plant (STP), a land parcel of 16,000 square meters has been
registered in name of Nagar Palika, Khoda Makanpur vide Registry dated
12.11.2024. It has been informed by officers from Khoda, Noida Authority
as well as Municipal Corporation, Ghaziabad that no waste from
Municipal Corporation, Ghaziabad’s region is being brought in said area.
Officials from Noida Authority have also stated that none of the approved
vendors of Authority are authorized to bring their waste on said site and
undertaking in this regard has also been furnished. However, disposal of
waste from Noida region by unauthorized vendors on said land cannot be
ruled out completely. Copy of said registered deed and undertaking from

Noida Authority has been annexed as Annexure Il and Annexure I

Page | 10
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respectively of the present report. Site photographs taken at the time of

inspection have been presented below.

On the said site, an area of around 1500 square meter {estimated
as per Google Earth Pro, as shown in Figure 10) has been earmarked for
collection of daily waste generated from Nagar Palika, Khoda Makanpur
which amounts to around 105 MTD. Executive Officer, Khoda Makanpur
has informed the Committee that the fresh waste is only being collected
at said location and is being disposed through M/s Brij Enterprises who

have their plant at Village Nahal, Dasna, Ghaziabad.

Page | 11
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As per topographical contour survey done on 15.10.2024 by M/s

Arya Surveyor, legacy waste on site has been estimated to be around
72009.30 MT and the said legacy waste is spread across an area of around
28,128.633 square meter and height of accumulated waste is around 3.20
meter. Copy of said survey report has been annexed as Annexure IV of
the present report. It has been informed that legacy waste from said site
is also being processed by M/s Brij Enterprises in Ghaziabad. The Joint
Committee had requested Executive Officer, Khoda Makanpur to furnish a
copy of agreement with M/s Brij Enterprises for disposal of fresh waste
and legacy waste but same has not been furnished.

District Magistrate, Gautam Buddha Nagar has instructed
Executive Officer, Khoda Makanpur to furnish relevant documents
regarding legacy waste disposal and action plan and to ensure that no

illegal dumping of solid waste is done in said area in compliance of

Page | 12
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Hon’ble Tribunal’s orders vide letter dated 03.01.2025. In response to said
letter, Executive Officer, Khoda Makanpur has informed vide letter dated
24.01.2025 that Nagar Palika has executed an agreement with M/s Brij
Enterprises for processing of legacy waste from said site and it shall be
cleared by 15.02.2025.

Executive Officer has also stated that the present issue of
municipal solid waste from Khoda Makanpur is already sub-judice in
Hon’ble Tribunal in Original Application No. 70/2024, Deepak lJoshi vs
State of Uttar Pradesh and Nagar Palika has furnished details of
processing and legacy waste in Hon’ble Tribunal in said matter.

It has also been stated in said reply that the present matter raised
by residents of Gaur Green Vista society is not related to Khoda
Makanpur, however, on perusal of photographs annexed with the present
application, it is evident that the site visited by the Joint Committee is
same as shown in the annexed photographs so Executive Officer, Khoda
Makanpur cannot absolve himself from the present matter. Copy of said
letter dated 03.01.2025 from District Magistrate, Gautam Buddha Nagar
and reply received from Executive Officer, Khoda Makanpur on
24.01.2025 has been annexed as Annexure V and Annexure VI
respectively.

The Joint Committee has also inspected an area adjacent to the
present site which is being used by Noida Authority as a vehicle depot for
vehicles engaged in lifting and transportation of municipal solid waste. It
was observed that fresh waste was lying in the depot which is in an area
of around 3700 square meters (estimated as per Google Earth Pro, as
shown in Figure 11). It has been informed by officials from Noida

Authority that the depot is primarily used for parking and maintenance of

Page | 13
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waste transportation vehicles, however fresh waste had to be stored on
site due to worker’s strike. Photographs of same are presented hereunder

in Figure 12.
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Noida Authority has also issued a notice to M/s A.G. Enviro Infra

Projects Pvt. Ltd., the concessionaire responsible for waste collection and
transportation in said region vide letter dated 20.12.2023 and also
imposed a penalty of Rs. 2,00,000/- on the agency which has been
deducted from agency’s running bill. Copy of said notice dated 20.12.2024
from Noida Authority and the response from M/s A.G. Enviro Infra

Projects Pvt. Ltd.has been annexed as Annexure VII of the present report.

Original Application No. 70/2024 Deepak Joshi Applicant Versus State of
Uttar Pradesh
The Joint Committee has perused the orders passed by Hon’ble
Tribunal and responses of District Magistrate, Ghaziabad, Nagar Palika,
Khoda Makanpur and Uttar Pradesh Pollution Control Board in Original
Application No. 70/2024 Deepak Joshi Applicant Versus State of Uttar
Pradesh. Upon perusal of same, it is evident that the present matter is
for the same site which is under consideration in O.A. No. 70/2024.
Latest response filed by Executive Officer, Nagar Palika, Khoda through

Page | 15
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his Counsel on 27.11.2024 in the said matter isl being annexed as
Annexure VI of the report for kind perusal of Hon’ble Tribunal.
Action taken by District Magistrate and UPPCB

In order to ensure compliance of orders of Hon'ble Tribunal,
District Magistrate, Gautam Buddha Nagar vide his letter dated
03.01.2025 has instructed Chief Executive Officer, Noida Authority and
Executive Officer, Nagar Palika, Khoda Makanpur to ensure that no
illegal dumping of solid waste in the area concerned takes place.

Uttar Pradesh Pollution Control Board has also imposed an
environmental compensation of Rs. 91,25,000/- (Ninety-One Lakhs
Twenty-Five Thousand Only) vide order dated 30.07.2024. Nagar Palika,
Khoda Makanpur had filed a Writ-C No. 39926 of 2024, Nagar Palika
Parishad Vs State of U.P. and Ors. to chalienge the said environmental
compensation in Hon’ble Allahabad High Court, however same has been
dismissed vide order dated 16.12.2024 by Hon’ble Court without
prejudice to the rights of the petitioner to approach Hon’ble National
Green Tribunal or Hon’ble Supreme Court for redressal of its grievances,
relevant portion of the said order is being reproduced below:

“..20. In view of above, we are of the view that if the petitioner is
aggrieved by the assessment of damages/environmental compensation,
either by the committee or by the U.P. P.C.B., the same having been done
in furtherance of various directions issued by the N.G.T., it has remedy
either to make its say before the N.G.T. with appropriate submissions
and prayers or if it feels that the N.G.T. had no competence to entrust
any action upon joint committee or U.P. P.C.B. or that any order passed

by the N.G.T. is not otherwise in accordance with law, it has a remedy to
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file an appeal before the Supreme Court under Section 22 of the Act of
2010. The writ jurisdiction does not come in the way at all,

21. In view of above discussion, we find that challenge made to
the orders passed in furtherance of the orders issued by the N.G.T. and as
a consequence thereof, cannot sustain in writ jurisdiction and any relief
granted to the petitioner against the impugned demand would have an
effect of expressly or impliedly staying or setting aside orders passed by
the N.G.T. This being impermissible in view of appellate forum being
Supreme Court as per Section 22 of the Act of 2010, we are of the view
that the reliefs claimed in the instant writ petition, either interim or final,
cannot be granted.

22. The writ petition is, accordingly, dismissed, however, without
prejudice to the rights of the petitioner to approach N.G.T. or Supreme
Court for redressal of its grievance.”

Copy of UPPCB’s order dated 30.07.2024 and order dated 16.12.2024
of Hon'ble Allahabad High Court in Writ-C No. 39926 of 2024, Nagar Palika
Parishad Vs State of U.P. and Ors. has been annexed as Annexure IX and
Annexure X respectively.

3. Recommendations

In view of findings and observations made during site visit,
following suggestions are being made:

i) Nagar Palika, Khoda Makanpur should adhere to the timeline for
complete removal of legacy waste from site and processing and
disposal of same in compliance with Solid Waste Management Rules,
2016. Also, plan for use of screened fractions as per CPCB guidelines
and direction issued under Section 5 of the E{P} Act, 1986 dated
27.1.2021 for bio-mining of legacy waste should be submitted.

Page | 17
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ii) Leachate generated at site to be collected and treated.

ili) As reported, 105 MTD fresh waste is being generated from Khoda
Makanpur area and dumped on the site — Long term plan and
assessment of present/proposed arrangement for treatment’ of
complete fresh waste should be submitted.

iv}:.Uttar Pradesh Pollution Control Board should assess the adequacy
and efficiency of waste processing plant being operated by M/s Brij

. Enterprises in Village Nahal, Dasna, Ghaziabad.

v) Noida Authority should ensure that the land left after allocation for
STP is used as per approved land use under Master Plan and plan for
same should be submitted.

vi) Noida Authority and Nagar Palika, Khoda Makanpur should ensure
that no fresh waste dumping is done in the area in compliance of
directions of Hon’ble Tribunal.

vii)Noida Authority should install high mast PTZ Cameras in the region
to monitor illegal dumping of waste and take necessary action
against violators.

viii) ‘Fire preventive measures/odour management at the site should
be ensured.

ix) Under no circumstances Noida Authority should use Vehicle Depot
for waste dumping.

The report of the Joint Committee is being furnished for kind perusal

in compliance of directions of Hon’ble Tribunal.

Lot Foaps G o ol s

(Sunm (Dr. Preeti Tripathi) (Utsav Sharma)
Scientist ‘D’ Scientist ‘D, Regional Officer, SDM, Dadri
CPCB, Delhi MoEF&CC, Lucknow UPPCB, Noida Gautam Buddha Nagar
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4 LEASE DEED
oy A
\ This lease deed made on this __ 1> day of Mavtesse, I tha year Two

Thousand Twenty Four batween New Okhla Industrial Developmant Authority a
pody corporate constituled under Section of the U.P Industnal Area
Development Act, 1976 (UP Act No. 6, of 1976) hereinafter called the Lessor
which expression shall unless the context does not so admit include its
successers assign on one part and Nagar Palika Parishad Khoda Makanpur
through its Authorised Signatory Sh. Abhishek Kumar Slo Sh. Paras Nath
(hereinafter called the Lessee which expression shall unless the context doss
not so admit, includes its executors, offices, administrators and assigness,
representatives and permitied assignees) of the other part.

Whereas the demised plot hereinafter described form part of the land acquired
by the Lessor under the Land Acquisition Act, 1898, and developed by the
Lessor for the purpose of setfing up of an urban and industrial township, anc
whereas as per decision taken in the 213" Authority Board meeling dated
26.12.2023 the Lessee has agreed it to take on lease the demised Premises- A
Plot measuring 16000 Sg. mirs. on the terms and conditions hereinaftsr
appearing for the purpose of construction of STPISPS and providing water
supply in Sector 62, Noida near 132 KV Electricity Substation as per allotment
letter No NOIDA/Instt./2023/7693 dated 14.11.2023 and correction letter No
NOIDA/Instt./2023/7718 dated 20:11.2023 and standard building plans
approved by the Lessor, on the terms and conditions hereinafter contained.

NOW THIS LEASE DEED WITNESSES AS FOLLOWS:

1 That in consideration of the total premium of Rs.22.63,20,000
(Rs.Twenty Two Crore Sixty Three Lakh Twenty Thousand Only)
towards land premium calculated @ Rs 14,145/- per sq.mtr out of which
100% ie. Rs.22,63,20,000 (Rs. Twenty Two Crore Sixty Three Lakh
Twenty Thousand Only) has been paid by the lessee to the lessor.

4 2 The execution of lease deed possession of the Demised Premises shall
- have to be taken within the given time. If the Lessee fails to take
execution of Lease Deed as aforesaid, the allotment of Demised

premises may be cancelled and deposited amount may be forfeited s
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SREsson within tha stipulated tim aralty wi
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g hardship the tme lint may be
¥acutive officar of the Leseor at his/ haf
ent of delay in e<ecution of the Lease Deci

3 And als .

pmd“::;:;2':;;";;22:’:11":-’3}]'9"".99 fﬁm;'P’-‘id s
atarad i 1 Yo d.a . rein contained. And '.'Jhl.l_h said plot i
AEkssted G snm. te as the demised plot and is more clearly

! vn in the altached plan. Lessee shall hold the
demiced plot with its appuntenances upto leaze for the terms of 90 yzars
commencing from the date of execution of Lease Deed or delivery of
possession of the Demised premises, whichever 1s earlier excapt and

always reserving to the lessor, subject to the prior written permizsion of
the Lessea.-

(@) A right to lay water mains drains, sewers or electric Wires
under/above the demised plot fit deemed necessary by the
Lessor in developing the same.

(b) Full right and title to all mines and minerals in and undar the
demised premises or in, part thereof.

(c) Paying in addition to the premium of plot the lease rent for the
lease period of 90 years each year @ 2.5% per annum of the total
premium of Rs.56,58,000/- (Rs. Fifty Six Lakhs Fifty Eight
Thousand only).

or one time payment of lease rent equal to 15 years lease amount
to be paid by the Lessee.

The lessee shall be liable to pay all the rates, local taxes, chargas and
assessment in respect of the Demised Premises and/ or building
constructed thereon, assessed or imposed from time to time by any
authority/ the Lessor.

That the lessee will obey and submit to all the directions or regulations
made by the lessor now existing or hereafter to exist so far as the same
are incidental to the possession of immovabla proparty or so far as they
affect the health, safety or effect the convenience of the other
inhabitants of the surrounding area.
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Vlhe |t.1{-‘3nr by the lasurea o N the e 28
ot be entitley s ey [ .n'flﬂ\J bo 1aken ayel l-,f.;’r'lr It !‘ : time S0Etifiad
. Meensatiy, FUEROrand lesseg yy

That the lessoe ghall e 1
= - 2 = | \
Iof - of mlms & Hiwesm‘j} fl’f T'f“l!?f'f’ premizag m-,1/ fror the Crnagy [ T
eSS0 an i BCCOMAnEE e oYY to tha plan SPPrYe by the
formuratc’d i i Drl;v\.;rh the Biilefin g fagulatinng ane 'j-r—.r!-_-u;
Act 1876 ang for 1o othe, 0P8 of UP industriat Args De ety
-"‘s] ' PUIpose withgut the onsent of the |asgy
Rremises o any pan tf;er‘;?)fw“ no.t do, it e X s b
e il el anything which may be or regardad i, pe A
i ey e capse annoyance or INConvaniance tg thy Ie33nr o
that the part of PICT of other premises in the neighbourhocd, provied
ha t parol ]ﬁ bw!drng S0 constructed may be used by tha lesses
accommodar., "0 Mel Watch and ward stafh. oo owever thal sucr
N shall be commensyrate with the need.

I'!‘hatt the lessee wijl Permit the member officers and sub crdinates of ths
€Ssor and workers and other Persons employed by the lessor from time
to trmt_a and at a|| féasonable times of the day, with prier intimation 1o
enter mtp and upon the demised premises and building to be arectac
thereon in order to Inspect the same and carry on necessary works
menticned herein before.

That the lessee will not erect or permit to be erected on any part of tha
demised premises any stables sheds or other structure of descriptions
whatsoever for keeping horse, cattle, dogs, poultry or other animais
except and in so far as may be allowed by the lessor in writing.

That the lessee shall not exercise ts option of determining the lease nor
hold the lessor responsible to make good the damages if by fira, tempast
flood, or army or a mob or other irresistible force any material pan of the
demised premises is wholly, or partly destroyad or rendersg
substantially or permanently unfit for building purposes.

And it is hereby agreed and declared by and betwesn the parties to
these present as follows :

If at the time of re- entering, the demised premises shall not hava
been occupied by nor any building constructed by the Lessee, the

Lessor may re-allot the demised premises and refund  the
payments as mentioned above without deducting arrears of lease

rent to the Lesses.
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i)

V)

vi)

vii)

viii)

If at the time re-gnt
OCCupied by any b“i!di:ry the demiseq premises shall hayg -
lessee shall, N a '9 constrycted by the lesses thereon ihg
entry, remove from pe”ﬂdl of three months from the date of ra.
fixtures ang things a],e demized premises all arection or buitding
shall be affixed of Which at any time and during the said tgrm
same in a good cor E’! Upon lhg dermised premises and leave the
in defaull where [nd"'ﬂns 45 il was on the date of demizes, ang
s et Ol, the same shall hacome tha property of the
land and by DaYme_nts of any compensation to the legsee for
ey WIdINg, fixtures g things therein But upon the
Ber 'emeving within the period herain before apecifiad he
e_gwsed Premises shall be re-allotted and the Lesses may ie
pai suchlamount as may work out in accordance yith the
PInciple given in the sub-clause (i) above, provided that e
_iessor May, at its qptfon_ agree to purchase from the iessee nig
Interest in the demised premises at a price as mutually agread
upon.

Any I‘Eiagation Or concession granted by the LESSOR to LESSES
shall not in any way prejudice the legal rights of the LESSGR.

The dispute arising with regards to this deed shall be sutjzct 10
the jurisdiction of Civil Courts at Gautam Budh Nagar or Hign
Court of Judicature at Allahabad,

The land/ building is in peaceful possession of the Lessor and wil!
be accepted by the allottee free from any encroachment ana

obstruction.

The Chairman / CEO of the LESSOR reserves the right to make
such additions, alterations for modifications, in the terms and
conditions of the lease from time to time as he may considsr just

and reasonable

Subject to the provisions of sub- clause (ix) in case of any
clarification or interpretation regarding these terms and conditions
of this lease deed, the decision of Chairman/ CEQ of the
LESSOR shall be final and binding on both the parties

The terms and conditions of brochure, allotment, building bye-
laws and as amended from time to time shall be binding to the
LESSEE.

," The Interest payable till the date of exgeution of the deed on the allotted

e

" property is Rs 8\¥... and the interest paid is Rs LA

5 aferemey-
ORI Fre-AEgR,
M {
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IN WITNESS WHEREQF 1

HE PARY
AND SEAL ON THE DAY Ay M HES HERE T0 HavE st THEIR HANDS

WRITTEN. ONTH A

WITNESSES :

1. Signature ——=
Name ;

S/0 Shri .. le;}m Cu;b#z
R/ ‘*\Mﬁ'\&m@qim, Raloaai, ftkol ﬂﬁ’ D

k(:p

2. Signature
9 MU;AP“ CJ/'G.L\.JD'

Name :
/0 8ttt sl et
i "? Yus. ,’?«ﬁ’wrﬂ

AND IN THE YEAR HEREIN ABOVE

£

THE LESSOR
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T8 airaen 3enfis e
Qaev—s, Ager, Rrar Madgs TR—201301

HIferhrol
e e SIG R C mlaa Main Administrative Building,

No. Noida/P. E. (P.H.)-1/2025/ 111

Dated: 270 1) 2025~

TO WHOM IT MAY CONCERN

This is to certify that the Noida Authority is fully committed to ensuring
proper _waste management in the region. We hereby affirm that no unauthorized
waste fit§;?osal is being conducted in Sector- 62 within the jurisdiction of Noida, and
all activities related to waste management are being carried out in accordance with
the relevant regulations and guidelines as stipulated by the applicable authorities.

The Noida Authority adheres to all provisions under the Solid Waste
Management Rules, 2016, and other pertinent statutory requirements. We ensure
that the collection, transportation, processing, and disposal of solid waste are
conducted in an environmentally sound manner, with a focus on sustainability,
health, and safety.

We assure all concerned parties that Noida Authority is fully compliant with
all regulations concerning Solid Waste Management and that no waste is being
disposed of in an improper or unauthorized manner within Sector- 62 in our

jurisdiction.
We, the Authority, hereby undertake that:

No waste is being disposed of in the area, Sector- 62 under our jurisdiction.
We have ensured that all waste generated within Sector- 62 is disposed of in
accordance with the applicable laws, rules, and regulations.

> We have implemented adequate measures (o prevent illegal dumping of

waste in the area.

vV V

We understand that this undertaking is a condition precedent for [specify
the purpose and we hereby confirm that we will comply with the terms of this

undertaking.

For any further information or queries, please feel free to contact the Noida

Authority.

(Gaurav Bansal)
P.E. (P.H.)-1
NOIDA.

43

NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY

Sector-6, Noida, Distt. Gautam Budh Nagar-201301

32
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AC ARYA SURVEYOR

y Land survey & Mapping Solution
ﬁiﬂﬂw@wm.m Pipe le.ﬂg@mm Road
i ut Survey & Hiring Survey Equipments
Email:aryasurveyors2012@gmail.com, Mob-8800634488, GSTIN-

DECTUPK3838M1ZX

Whom So Fver It M ‘Oncer

;n"'iﬁ is o Wﬂ?f}’ P"HL topographical survey of Municipal Waste Processing site situated at Village
ﬂ“ﬂg_l“f'ﬂiﬂpun Pipeline Road, Ghaziabad was conducted on 15 Oct 2024 in the presence of following
icials -

Objective of Survey — Topographical Survey to determine the Area and Volume of Treated and

Untreated MSW present at the site
Details of Survey Report
S. No Item Details
1. Name and Location of Site Magar Palika Parishad, Khoda
Makkanpur Ghaziabad |
2. Description Volumetric Survey Analysis ]
3. Survey Date 15-10-2024
4. Type of Survey Topographical Contours Survey of
MSW Waste
5. Grid Interval 5 Meters in both directions
6. Latitude and Longitude Lat— 28.667 / Long — 77.449

7. Total Land Area of Site 28128.633 Sq. M i
8. Total Volume of Untreated MSW present at | 90011.625 Cum

Site. (90011.625 *08 = 72009.300 MT)

Unit Conversion from Cum to MT

considered at 0.8 J
9. Average height of Untreated MSW above | 3.20 meter

Datum .

| 10 Reference Drawing No. TS/PVD2023-24
End of report AsumvEvoR
(-
5
P, [Sacags W

LIRLLL LS TLE
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GIRIE) Rty MTgE TR
wiE: 981 [ L 207 202y | fadi: 6% 0)-2625
Aferemdr sy,

TR Ui,

Grel HHAYR TIATETE |

favg. .— w0 Iy R afdewor | Aifea ars o 1257 /2024 s I faar
T J0W0 WRBR H i 25.10.2024 T GIRT M & AT |

Sy fawe fawas &1 @t 780 | "o I ERa e gr
IWRIga FifTd arg # fSHId 25.10.2024 TIRT MR BT T H9 | a9 THI Ade 627
AIgET # TR S IARIE & AR /WUSRY ¥ 81 W TgVT & W H 2

Hio 3PV ERT GRS < & AJPH § |ga @A g1 faid 20.12.
2024 ® @A PR o T 8) g & 9Hy g g ¥ Ty aufite
HUSIRT 9147 7741 | Ho 3iftewer g1 o fde & wer e e e ff wiRa fean
TR B—

In the meanwhile, the authorities are directed to ensure that no
illegal dumping of solid waste in the area concerned takes place.

SR AT H Y A I AU s a3 I IRa H o1 D 2 &
o AMRFROT GRT WRA AT BT R e GARad w2 | aer & I8 §f Pl
o wiman & 5 wwfag &3 4 ol o) 3 R g Y 91 ) B 99 &= @
T BT W G [HA T &Y TR AR §R R F T SR A q@or O & H
T H smite WeiRd fear mar 8 Swe uREmE/imee | wer O e
AAferra URT FHer gRtaa wv |

MTAgETT |
gffero—
1. 3R FrefeeRy (fo /310), MAAgETR |
2. SURTATIGRT <Ta |
3. &R JfEHRI, ToHo T fe=oT 91, AgST 79 U] H‘lwl/

renfarar,
MagHTR |
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NAGAR PALIKA PARISHAD KHORA-MAKANPUR GHAZIABAD
Ref no-71 /N.P.P.K.M.-2025 Dated- 24-01-2025

TO,
DISTRICT MAGISTRATE,
GAUTAM BUDH NAGAR

FROM,
EXECUTIVE OFFICER,
NAGAR PALIKA PARISHAD,
KHODA MAKANPUR GHAZIABAD

SUBJECT: Report regarding the disposal and processing of legacy waste in Makanpur Khoda
by the Nagar Palika Parishad

Reference: Letter no. 951/L-207/2024 dated 03.01.2025

Sir/Ma’m,

With reference to the above- mentioned letter, it is submitted that the processing of the
municipal solid waste is being carried out by the Nagar Palika Parishad, Khoda. The legacy
waste is to be cleared by 15" February, 2025. It is submitted that the processing and clearance
of the legacy waste and daily generated municipal solid waste at Makanpur Khoda is being
overssen by the Hon’ble National Green Tribunal in O.A. 70/2024 Deepak Joshi vs State of
Uttar Pradesh. The details and the processing of the legacy waste and daily generated
municipal solid waste have been apprised to the Hon’ble Tribunal by the Nagar Palika
Parishad, Khoda.

For the processing of legacy waste, the Nagar Palika has executed an agreement with
M/s Brij Enterprises. The agreement involves the collection, transportation, and treatment of
legacy waste from Makanpur Khoda, with processing in compliance with the Municipal Solid
Waste (Management and Handling) Rules, 2016 issued by the Ministry of Environment,
Forest, and Climate Change (MoEF&CC). A total of 22 vehicles have been allocated for
transporting the waste to the processing plant operated by M/s Brij Enterprises at Khasra No.
502 and 503, Village Nahal, Ghaziabad, Uttar Pradesh.

The collection, treatment and proper disposal of the 72009.300 MT legacy waste is
currently underway by the Project Proponent at present and is expected to be completed by
15" February, 2025.

That with regards to O.A. No. 1257/2024 Gaur Green Vista vs State of U.P., the matter
pertains to the disposal of municipal solid waste approximately 200 meters from the National
Expressway-3. However, the area of concern cited by the applicant does not fall within the
jurisdiction of the Nagar Palika Parishad, Khoda. Consequently, the Nagar Palika Parishad,
Khoda is not responsible for the actions or details related to the dumping and processing of
municipal solid waste in the area specified in O.A. No. 1257/2024.

@

(ABHISHEK KUMAR)
EXECUTIVE OFFICER
NAGAR PALIKA PARISHAD
MAKANPUR KHODA GHAZIABAD
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M/s A.G. Enviro Infra Projects (P) Ltd.
FWH-2, 1Ind Floor, Pearls Plaza
K-24, Sector-18, Noida

B DT A .- Door to Door Collection of Municipal Solid Waste of Entire Noida Area BOOT
Basis w hich includes its scientific handling, storage and transportation to the
designated waste processing and disposal site at Noida.

W 0 i T4/SPE(PH)-1/2018-19 dated 14.11.2018
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AG Enviro Infra Projects Private Limited AG ENVIRO
CIN: US0001MH2004PTC150156 innovative Solutions for a More Eco-Friendly World
23-12-2024

AG/LET/Noida/2024-25/80-A

To,

Project Engineer (PH-1)

3 Floor Command Control Center

New Okhla Industrial Development Authority
Sector-94 , Noida

Uttar Pradesh — 201031

Subject: Response to Penalty Imposed for Non-Cleaning of Sector-62 parking site

Reference: Your letter number PE(Public Health Dept)-1 /2024/1838 Dt. 20-Dec-2024

Dear Sir,

We, AG Enviro Infra Projects Private
been selected as an agency for door-
a vide Concession Agreement dated

With regards to the above-mentioned subject letter,
Limited (hereinafter referred to as (Concessionaire) has
to-door collection of Municipal Solid Waste from Noida are

14/11/ 2018.
In response to your letter no PE(Public Health Dept)-I 12024/1838 Dt. 20-Dec-2024
te. We would like to intimate you

regarding the accumulation of waste at sector- 62 Parking si
that the storage of waste at sector 62 Parking area occurred due to incidental strike by workers

at that particular date.

The below corrective action were undertaken.

e stipulated time mentioned in the letter and
ce. (Annexure-A)

-62 parking sites very

1- The compound was cleared within th
photograph has been attached here with for your ready referen

2. we are under process for developing and beautify the Sector
shortly.

We sincerely apologize for the inconvenience and here we ensure this accident will not

happened in future.

Yours sincerel

AREAR)
\PROJECTS PVT. LTD.

Authorized-Sig hatory,
AG Envigd Infra Projects Private Limited

ANV

Rog. Off. { A59) Road No. 10, Wagla [ndUstral EstatesThane (West) — 400 604 Maharashira,

O 022 - 3544 9555 | BN info@antonywaste.in'| @& ‘www.antony

Indias 8
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PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 70/2024

BEFORE THE NATIONAL GREEN TRIBUNAL

IN THE MATTER OF:
DEEPKA JOSHI
...APPLICANT(s)
VERSUS

STATE OF UTTAR PRADESH

...RESPONDENT(s)

INDEX
S. NO. PARTICULARS PAGE NO.

SUPPLEMENTARY AFFIDAVIT ON BEHALF
OF EXECUTIVE OFFICER, NAGAR PALIKA
PARISHAD, KHODA

THE AGREEMENT EXECUTED BETWEEN
THE NAGAR PALIKA AND THE M/S BRIJ
ENTERPRISES IS ANNEXED HEREIN AND
MARKED AS ANNEXURE 1.

THE DETAILS OF THE VEHICLES |
OPERATING ARE ANNEXED HEREWITH
AND MARKED AS ANNEXURE 2.

A COPY OF DETAILS OF CONTRACTED
WTE PLANTS AND LEASE AGREEMENT
EXECUTED WITH THE FARMERS IS
ANNEXED HEREIN AND MARKED AS
ANNEXURE 3.

A COPY OF REPORT BY THE IIT, DELHI IS
ANNEXED HEREWITH AND MARKED AS
ANNEXURE 4.

THE REPORT OF INSPECTION BY ARYA
SURVEYOR IS ANNEXED HEREWITH AND
MARKED AS ANNEXURE 5.

THE WORK ORDER AND AGREEMENT
EXECUTED WITH ROLLZ INDIA IS
ANNEXED HEREWITH AND MARKED AS
ANNEXURE 6.

50
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THE REPORT BY BRIJ ENTERPRISES OF
THE WASTE PROCESSES AND
PHOTOGRAPHS OF THE WASTE BEING
CLEARED FROM THE SITE IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE
7

THE DETAILS OF TOTAL WEIGHT OF
WASTE COLLECTED AND THE DETAILS
OF THEIR WTE PLANT IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE
8

10.

A COPY OF WORK ORDER ISSUED TO BRIJ
ENTERPRISES IS ANNEXED HEREWITH
AND MARKED AS ANNEXURE 9.

1E:

THE DETAILS OF WASTE COLLECTED
FROM 16.11.2024 TO 20.11.2024 AND
DETAILS OF VEHICLES ALLOTTED FOR
WASTE COLLECTION IS ANNEXED
HEREWITH AND MARKED AS ANNEXURE
10.

12.

THE LETTER BY BRIJ ENTERPRISES IS
ANNEXED HEREWITH AND MARKED AS
ANNEXURE 11.

13.

THE DETAILS OF THE 90 TPD WASTE
PROCESSING FACILITY IS ANNEXED

HEREWITH AND MARKED AS ANNEXURE |

12.

DATE: & 7/1"] Aoy
PLACE: khoda

THROUGH

RAHUL KHURANA
COUNSEL FOR NAGAR PALIKA
NATIONAL GREEN TRIBUNAL, NEW DELHI
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 70/2024

IN THE MATTER OF:
DEEPKA JOSHI
...APPLICANT(s)
VERSUS
STATE OF UTTAR PRADESH
...RESPONDENT(s)

SUPPLEMENTARY AFFIDAVIT ON BEHALF OF EXECUTIVE
OFFICER, NAGAR PALIKA PARISHAD, KHODA

| Abh; gbgg &gmr, aged about 5| years, S/o  Shri

quq 2 Nath , posted as Executive Officer, Nagar Palika, Khoda, do

hereby solemnly affirm and state as under:

1. Thatl, é b_},[gbe k ggmap Executive Officer, Nagar Palika. Khoda.

am fully conversant with the facts of the case and am competent and

authorized to swear the present Affidavit.

2. That the present matter pertains to the illegal and unauthorised dumping of
garbage in residential area by the Nagar Palika, Khoda. The non- handling
and unauthorised dumping of waste in a residential area is in violation of
Solid Waste Management Rules, 2016. Furthermore, the aforesaid act is

causing damage to environment as also health hazards to local people.

3. That with regards to the collection of legacy waste in the residential area

of Khoda Makkanpur, Ghaziabad, prompt and efficient steps are being

41
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taken by the Nagar Palika, Khoda to address the problem of the legacy
waste and resolve it. The Nagar Palika has taken appropriate and

productive steps to clear the legacy waste collected in the residential area
of Khoda.

. That the Nagar Palika has executed an agreement dated 23.10.2024 with

M/s Brij Enterprises having office at 136- B, Anand Industrial Estate,
Mohan Nagar, Ghaziabad. As per the agreement executed between the
Nagar Palika and Brij Enterprises, the enterprises has been given the duty
to collect the legacy waste from the residential area of Khoda and further
take it to a treatment plant, wherein, the legacy waste is to be treated in a
proper method, as per the rules provided by the Ministry of Environment,
Forest and Climate Change (MoEFCC) through the Municipal Solid Waste
(Management and Handling) Rules, 2016.

The agreement executed between the Nagar Palika and the M/s Brij
Enterprises is annexed herein and marked as ANNEXURE 1.

. That Brij Enterprises, subsequent to the execution of the agreement, has

started collecting legacy waste from the site in question from 24.10.2024.
The legacy waste is collected at night time by the 22 vehicles allotted for
the transportation of the waste to the processing site of the Brij Enterprises
situated at Khasara No. 502 and 503, Village Nahal, Ghaziabad, Uttar
Pradesh. It is pertinent to mention that the processing site is surrounded by
boundaries on all sides and the there is no residential area, hospitals or

colleges in the vicinity.

The details of the vehicles operating are annexed herewith and marked as
ANNEXURE 2.

GO
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6. That thereafter, the waste brought to the processing unit is treated through

bioremediation. The process of bioremediation involves the spraying of the
bio culture chemical on the waste. The waste is segregated into Refuse-
Derived Fuel (RDF) and compost. It is submitted that the RDF is
subsequently sent to Waste-to-Energy (WTE) Plants, with which Brij
Enterprises has executed contracts. Furthermore, the compost is sent to

farmers for use as agreements have been executed

A copy of details of contracted WTE Plants and lease agreement executed

with the farmers is annexed herein and marked as ANNEXURE 3.

. That it is further submitted that the processing of the waste is executed
using the Trammel. The capacity of the machine to process the waste is 300
MT/ 10 hr. The capacity of the Trammel machine has been verified by IIT,
Delhi. The Trammel is operated for 16 hr/ day during which approximately
450 MT waste is processed.

A copy of report by the IIT, Delhi is annexed herewith and marked as
ANNEXURE 4.

. That it is submitted before this Hon'ble Tribunal that, as per a
topographical contour survey of the MSW Waste conducted by Arya
Surveyor dated 15.10.2024, the total legacy waste collected in the
residential area of Khoda is total of 72009.300 MT which is currently being
collected and sent for treatment by Brij Enterprises at the Waste to Energy
Plant.

&
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That it is humbly submitted that the processing of legacy waste has been
started by the Brij Enterprises on the directions from the Nagar Palika. The
agreement of processing of legacy waste was given to Rollz India prior to
Brij Enterprises. The work order for Rollz India was issued by the Nagar
Palika on 29.02.2024. However , Rolls Enterprises could not complete the

responsibility in desired manner and stipulated time line.

The work order and agreement executed with Rollz India is annexed

herewith and marked as ANNEXURE 6.

10.That it is respectfully submitted that the collection, transportation and

L1

processing of the legacy waste at present is being carried out by Brij
Enterprises swiftly and diligently. In the span of approximately one month
i.e. from 24.10.2024 till 20.11.2024 total of 16588.7 MT of legacy waste
has been processed/ cleared by Brij Enterprises from Khoda Municipal
Council. Furthermore, the Nagar Palika is making consistent efforts to

expedite the clearance of the waste.

The report by Brij Enterprises of the waste processes and photographs of
the waste being cleared from the site is annexed herewith and marked as

ANNEXURE 7.

That with regards to the fresh waste being generated, from 14.09.2024 till
15.11.2024 the collection of fresh waste was being carried out by Rollz
India. The waste collected by Rollz India from 14.09.2024 to 18.10.2024
had total weight of 3856.380 MT in a total 374 trips, from 19.10.2024 to
31.10.2024 total weight of waste collected was 1366 MT in total of 133
trips made by the waste co/llggting”vehicles. Additionally, total 1576 MT

7% NOS
10,7 a2\
S LA

44



197 318

fresh waste was collected in 153 trips during 1.11.2024 to 15.11.2024.
Therefore, it is submitted that the total collection of fresh waste by Rollz
India from 14.09.2024 till 15.11.2024 (63 days) was 6798.45 MT, total
trips made by vehicles for transportation during the aforesaid period was
total of 660 trips. The fresh waste collected was being treated at
Bahadarpur Waste to Energy (WTE) Plant.

The details of total weight of waste collected and the details of their WTE
Plant is annexed herewith and marked as ANNEXURE 8.

12.That it is submitted before this Hon’ble Tribunal that Brij Enterprises has
been assigned responsibility of disposal Of legacy waste wef. 23.10.2024 which s
being performed by them earnestly. In addition to that, a requesi was made
by Brij Enterprises with regards to collection of fresh waste being
generated in Kohda. In view of the work being executed by the agency, the
request was considered by the Nagar Palika, and subsequently, after serious
consideration of the proposal, a work order dated 1311.2024 was issued

by the Nagar Palika for Brij Enterprises for collection of fresh waste from
Khoda.

A copy of work order issued to Brij Enterprises is annexed herewith and
marked as ANNEXURE 9.

13.That subsequent to issuance of work order, the collection of fresh waste at
present is being carried out by Brij Enterprises. The collection of fresh
MSW is being carried out at their Dasna Vill- Nahal Plant from 16.11.2024,
The total fresh waste collected from 16.11.2024 to 20.11.2024 is a total of
514. 315 MT, which was collected in total of 37 trips made by 8 vehicles
during the day. -

S
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The details of waste collected from 16.11.2024 to 20.11.2024 and details
of vehicles allotted for waste collection is annexed herewith and marked as

ANNEXURE 10.

14.That it is humbly submitted before this Hon’ble Tribunal that the fresh

waste generated per day is approximately 105.17 MT (also mentioned in
the response filed by the UPPCB at page 70 of the Judicial Record). The
fresh waste generated is being treated by Brij Enterprises on a daily basis
at their waste processing plant. Additionally, it is pertinent to mention that
the fresh waste is being collected by the agency during the day time using
8 vehicles, and the transportation of legacy waste from the dumping site is

being done during the night time by 22 vehicles

15.That it is submitted before the Hon’ble Tribunal that as per the letter dated

26.11.2024 sent by Brij Enterprises to the Nagar Palika, the clearance,
treatment and proper disposal of the 72009.300 MT legacy waste is
expected to be concluded by 31% January, 2025.

The letter by Brij Enterprises is annexed herewith and marked as
ANNEXURE 11.

16.That it is germane to mention here that the Nagar Palika, Khoda has taken

further steps to expedite the treatment of MSW in an Instantaneous manner.
The Nagar Palika has proposed to establish their own Waste to Energy
(WTE) Plant with the capacity of 90 TPD, further anticipated to extend.
The DPR for the same has been prepared, and the tender has also been

issued for setting up of 90 TPD solid waste processing facility.
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The details of the 90 TPD waste processing facility is annexed herewith
and marked as ANNEXURE 12.

17.That it is respectfully submitted before the Hon’ble Tribunal that the
treatment of legacy and fresh MSW is being taken with utmost seriousness
by the Nagar Palika, Khoda. The reports for the collection and treatment of
MSW is being taken by the Nagar Palika on a regular basis so as to clear

out the legacy waste at the earliest feasible time.

18.Hence, the present affidavit is being filed for the kind consideration and

perusal of this Hon’ble Tribunal.

19.1 state that everything stated above has been stated by me in my official
capacity on and derived from the official records and I state that nothing

material has been concealed therefrom.

DEPONENT

VERIFICATION

Khoda
Verified at M&Wn this @ 7 day of November, 2024, that the

contents of the above affidavit from paragraphs 1 to 19 are believed to be

true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.
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ANNEXURE 2

: 09AONPGS5124L1ZN M: 9999510008

BRIJ ENTERPRISES

136-8, Anand Industrial Estate,

Mohan Nagar Ghaziabad- 201007 (u.r)
To,

22.11.2024
The Executive Officer, 1
Nagar Palika Parishad Khora Makkanpur

Ghaziabad
Uttar Pradesh

Sub:- Information regarding Vehicles Used for Transportation of Waste

Ref:- Work Order dated 23" October, 2024 Letter No.

Dear Sir,

632/NPPKMG /Work Order/2024

started the lifting and transportation of the Legacy waste from
Legacy Wate Site Vahan Depo to

our MSwW processing site located at Khasra No 502 and 503, Village
Nahal, Ghaziabad, Uttar Pradesh.

'Ihellstofvehidesanasmemlonedbelow:-

324

Sr No Vehicle No Sr No Vehicle No St No Vehicle No
1 UP16ET0055 13 HR58D1882 25 UP14MTO0769
2 UP16HT3155 14 UP16GT9055 26 UP14QT1112
3 UP14JT4735 15 UP37AT7636 27 HRS5W6112
4 UP14FT2223 16 UP37AT7637 28 UP14DT7355
5 UP14ET7248 17 UP14MTO769 29 HR55T7799
6 UP14HT0275 18 UP14QT1112 30 HR38R4164
7 UP14HT0729 19 UP37BT0037 31 HR47C9552
8 UP14JT5903 20 UP37BT0835 32 UP14HT0729
9 UP14JT5707 21 UP14MT4172 33 HR5551767
10 UP14JT5916 22 UP86T7230 34 UP14HT3155
11 UP14JT8154 23 HRS55T7799 35 UP14HT0055
12 UP17T8604 24 HR38R4164 36 UP14FT2223
This is for your kind information and necessary records.
For Brij WR\SE‘S
)
Fof BFZ‘_o /
e e ]
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204
ANNEXURE 3

GSTIN: 09AONPG5124L1ZN M: 9999510008

BRIJ ENTERPRISES

136-B, Anand Industrial Estate, Mohan Nagar Ghaziabad- 201007 (U.P.)

To, 26.11.2024

The Executive Officer,

Nagar Palika Parishad Khora Makkanpur
Khora

Ghaziabad

Uttar Pradesh

Sub:- Information regarding Processing and Disposal of Legacy Waste
Ref:- Work Order dated 23" October, 2024 Letter No. 632/NPPKMG/Work Order/2024
Dear Sir,

This is to inform you that we have started the processing of Legacy waste at our MSW processing site
located at Khasra No 502 and 503, Village Nahal, Ghaziabad, Uttar Pradesh.

We have been operating the plant since 26" October for approximately 15-16 Hrs Per day and we
have processed approx 14603 MT till 26" November 2024. The capacity of the trommel is 300 MT - 10
Hours Working.

We are in the process of tying up with various Waste to Energy plants/Paper Mills where the RDF can
be disposed off. Currently, we have tied up with following companies to dispose the RDF at 750/MT
disposal charges:-

Rollz India Waste Management Pvt Ltd
Garg Duplex and Paper Mills Pvt Ltd.
Tehri Pulp and Paper Ltd Unit -1
Shakumbhri Pulp and Paper Mills Ltd

»WNpR

Consent to Operate for all the plants are attached herewith for your kind reference.
This is for your kind information and necessary records.

Thanking You

For Brjj ﬁmépﬂses
v of o/
~ L_1.~. b7
[

Authorised Signatory
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ANNEXURE 4

GSTIN: 09AONPG5124L1ZN M: 9999510008
BRIJ ENTERPRISES

136-B, Anand Industrial Estate, Mohan Nagar Ghaziabad- 201007 (U.P.)

qar ¥

SIPNIGIICIEEAN
FoutouRo @IST—HSGYR,
MFTATETS |

LHED)

3MIPT AT BT & b ST U8 H FHog & AKIRI WIC DI &HdT
1 fleqor anrg.ang L. faeell gRT Rl W, S {9 R |

This is for your kind information and necessary records.

For Brij Enterprises

(hexe

Authorised Signature
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GSTIN: 09AONPG5124L1ZN M: 9999510008

BRIJ ENTERPRISES

136-B, Anand Industrial Estate, Mohan Nagar Ghaziabad- 201007 (U.P.)

To, 26.11.2024
The EO,

Nagar Palika Parishad Khora Makkanpur

Ghaziabad

Uttar Pradesh

Dear Sir,

This is to inform you that as per the trammel capacity per day, we have attached the daily
processing of the waste.

This is for your kind information and necessary records.

For Brij Enterprise

RO AL SRICEC
FO." BRiJ CIN TS 'l'\.'-" -

Authorised Signatory \'y

Prop.
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Trommel Oct-2024 (Khora)
26-10-2024 27-10-2024 28-10-2024 29-10-2024 30-10-2024 31-10-2024
Total Hour Process Total | Process Total Process Total | Process Total | Process Total | Process
TIME Quantity Remark Hour | Quantity/ Remark Hour | Quantity/ Remark Hour |Quantity/ Remark Hour | Quantity/ Remark Hour |Quantity/ Remark
Working in MT/hrs Working hrs Working hrs Working hrs Working hrs Working hrs
07:00-08:00 1 28 1 30 1 29 3 28 1 28 1 29
08:00-09:00 1 29 1 28 1 29 1 27 1 30 1 30
09:00-10:00 1 28 1 29 1 29 1 28 1 29 1 28
10:00-11:00 1 27 1 27 1 27 1 30 1 29 1 29
11:00-12:00 1 30 1 27 1 29 1 29 1 29 1 30
12:00-13:00 0 0 Lunch -break 0 0 Lunch -break 0 0 Lunch -break 0 [ Lunch -break 0 0 Lunch -break 0 0 Lunch -break
13:00-14:00 1 28 1 29 1 30 1 29 1 27 1 28
14:00-15:00 1 30 1 28 1 27 1 29 1 30 1 28
15:00-16:00 1 30 1 29 1 29 1 27 1 29 1 28
16:00-17:00 0 0 shift-change 0 0 shift-change 0 0 shift-change 0 0 shift-change 0 0 shift-change 0 0 shift-change
17:00-18:00 1 30 1 28 1 28 1 29 1 30 1 28
18:00-19:00 1 27 1 29 1 27 1 30 1 30 v 1 28
19:00-20:00 1 28 1 30 1 27 1 27 1 27 1 28
20:00-21:00 1 29 1 30 1 28 1 30 1 29 1 27
21:00-22:00 0 [ Dinner-break 0 0 Dinner-break 0 0 Dinner-break 0 0 Dinner-break 0 0 Dinner-break 0 0 Dinner-break
22:00-23:00 1 27 1 29 1 29 1 29 1 30 1 30
23:00-00:00 1 30 1 30 1 30 1 29 1 29 1 29
00:00-01:00 3 30 1 30 1 29 1 29 1 27 1 30
01:00-02:00 1 30 1 28 5 28 1 27 1 29 1 29
16 461 16 461 16 455 16 457 16 462 16 459
Total Working Hour 96
Total Quantity Process in 2755
MT
For BRI ENTERpPRia e
\§ ISES
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T I ! » 01-11-2024 02-11-2024 [ 03-11-2024 ) 1 04-11-2028 i e _05-11-2024 T _06-21-2024
TIME | Total Hour Working | Quantity Remark Total Hour Working | Quantity/  Remark | Total Hour Working | Quantity/|  Remark | Total Hour Working | Quantity/| ~ Remark | Total Hour Working | Quantity/|  Remark | Total Hour Working [ Quantity/
1 L% ~ [inmv/nrs hrs { hrs : hrs. ; J hrs. g5y s
07:00-08:00 1 27 1 30 1 30 1 28 1 29 1 27
08:00-09:00 1 27 1 28 1 29 1 27 1 29 1 28
09:00-10:00 1 28 1 30 1 28 1 27 1 29 1 28
10:00-11:00 1 28 1 29 1 28 1 30 1 30 1 30
11:00-12:00 1 27 1 30 1 30 1 28 1 28 1 27
12:00-13:00 0 0 Lunch -break 0 o Lunch -break o 0 Lunch -break 0 0 Lunch -break 0 ] Lunch -break 0 0 Lunch -break
13.00-14:00 1 30 1 28 1 30 1 29 1 27 1 29
14:00-15:00 0 0 BREAKDOWN 1 29 1 27 1 30 1 28 1 29
15:00-16:00 1 29 shift-end 1 30 shift-end 1 2 shift-end 1 27 shift-end 1 27 shift-end 1 30
16:00-17:00 1 28 shift-end/change 0 ] shift-change 0 0 shift-change 0 ] shift-change 0 0 shift-change 0 0 shift-change
17:00-18:00 1 27 1 27 1 28 1 28 1 29 1 30
18:00-19:00 1 27 1 28 1 30 1 29 1 27 1 30
19:00-20:00 1 30 1 29 1 30 1 27 1 28 1 27
20:00-21:00 1 29 1 30 1 28 1 28 1 28 1 27
21:00-22:00 0 0 Dinner-break 0 0 Dinner-break 0 0 Oinner-break 0 0 Dinner-break 0 0 Dinner-break o o Dinner-break
22:00-23:00 1 27 1 29 1 29 1 29 1 28 1 30
23:00-00:00 1 27 1 30 1 29 1 28 0 0 BREAKDCWN 1 30
00:00-01:00 1 29 1 27 1 30 1 29 1 30 1 27
01:00-02:00 1 27 shift-end 1 30 shift-end 1 30 shift-end 1 27 shift-end 1 29 1 27
02:00-03:00 1 28 shift-end
16 447 16 464 16 465 16 451 16 454 16 456
Total Working 416
Hour
Total Quantity 11848
Process in MT

211
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1 27 1 29 1 0 1 29 1 27 1 1

1 30 1 30 1 29 1 28 28 1 1

1 30 1 30 1 27 1 30 1 30 1 1

1 30 1 27 1 27 1 29 1 27 1 1

1 29 1 29 1 30 1 30 1 29 1 L

[ o Lunch -break o 0 Lunch -break o 0 Lunch -break 0 o Lunch -break ] 0 Lunch -break 0 Lunch -break o 0 Lunch -break
1 28 1 28 1 27 1 30 1 29 1 1 29

1 27 1 27 1 27 1 28 1 30 1 1 27

1 30 shift-end 1 27 shift-end 1 29 shift-end 1 28 shift-end 1 27 shift-end 1 shift-end 1 27

0 0 shift-change 0 0 shift-change 0 0 shift-change 0 0 shift-change 0 0 shift:change 0 -s.:.msll.mh 0 0 95.3!.—-
1 30 1 30 1 28 1 27 1 0 1 1 28

1 28 1 29 1 28 1 27 1 9 1 1 27

1 29 1 28 1 29 1 27 1 0 1 1 30

1 30 1 28 1 28 1 27 1 28 1 1 30

[ 0 Dinner-break 0 0 Dinner-break 0 0 Dinner-break 0 ] Dinner-break [ 0 Dinner-break 0 Dinner-break o o Dinner-break
1 30 1 27 1 29 1 29 1 28 1 1 29

1 30 1 30 1 27 1 29 1 28 1 1 28

1 29 1 28 1 29 1 29 1 29 1 1 29

1 29 shift-end 1 28 shift-end 1 28 shift-end ¢ & 27 shift-end 1 27 shift-end 1 shift-end 1 27
16 466 16 455 16 452 16 454 16 456 16 457 16 454
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14-11-2024 15-11-2024 16-11-2024. 17-11-2024 18-11-2024 { 19-11-2024
Total Hour Working | Quantity/|  Remark | Total Hour Working | Quantity/|  Remark | Total Hour Working | Quantity/| ~ Remark | Total Hour Working | Quantity/|  Remark | Total Hour Working Total Hour Working | Quantity/
hrs hrs hrs. hrs hrs
1 27 1 29 1 30 1 29 1 1 29
1 30 1 27 1 27 1 30 1 1 27
1 30 1 30 1 28 1 28 1 1 27
1 29 1 29 1 28 1 29 1 1 30
1 30 1 27 1 30 1 30 1 1 28
0 0 Lunch -break 0 0 Lunch -break 0 0 Lunch -break 0 4] Lunch -break 0 0 Lunch -break 0 0 Lunch -break
1 27 1 28 1 28 1 27 1 29 1 27
1 30 1 28 1 30 1 29 1 29 1 28
1 27 shift-end 1 27 shift-end 1 27 shift-end % 28 shift-end 1 29 shift-end 1 28 shift-end
0 0 shift-change 0 0 shift-change 0 0 shift-change 0 0 shift-change 0 0 shift-change 0 0 shift-change
1 27 1 30 1 30 1 29 1 27 3 28
1 28 5 30 1 25 1 30 1 30 1 28
1 28 1 27 1 28 1 30 1 29 1 30
1 30 1 28 1 29 1 30 1 29 1 30
0 0 Dinner-break 0 Y Dinner-break ] 0 Dinner-break 0 o Dinner-break 0 ) Dinner-break 0 0 Dinner-break
1 30 1 28 1 29 1 28 ] 30 1 29
1 28 1 27 0 0 BREAKDOWN 1 29 1 27 1 27
1 28 1 29 1 30 1 30 % 29 1 28
1 29 shift-end 1 30 shift-end 1 27 1 30 shift-end 1 29 shift-end 1 28 shift-end
1 30 shift-end
16 458 16 454 16 460 16 466 16 458 16 452
Q-
For BRI ENTERPRISES

e
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Total Hour Working | Quartity/ | Remark Working /|  Remark | Total Hour Working |Quantiy/ |  Remark | Total Hour Working | Quantity/ Remark Working Remark | Total Hour Working |Quantity/|  Remark [ Total Hour Working | Quantity/

1 27 1 29 1 27 1 27 1 27 1 28 1 22

1 27 1 28 1 28 1 30 1 30 1 27 1 29

1 28 1 27 1 27 1 27 1 28 29 1 30

1 28 1 30 1 29 1 27 1 30 27 1 30

X 30 i 29 1 28 1 30 1 29 28 1 30

[ ) Lunch -break 0 0 Lunch -break 0 0 Lunch -break [ 0 Lunch -break [ 0 Lunch -break 0 Lunch -break 0 0 Lunch -break
¥ 30 1 30 1 30 1 30 1 29 1 27 1 30

1 30 1 28 1 30 o 0 BREAXDOWN 1 27 1 27 1 28

1 27 shift-end 1 27 shift-end 1 29 shift-end 1 28 1 30 shift-end 1 29 shift-end 1 29 shift-end
o 0 shift-change ) o shift-change o 0 shift-change 1 27 shift-end/change 0 0 shift-change 0 0 shift-change 0 0 shift-change
1 28 1 27 1 28 1 28 1 28 1 29 1 28

1 28 1 28 1 27 27 1 28 1 29 1 28

1 29 1 29 1 29 29 1 27 1 30 1 25

1 29 1 27 1 27 29 1 29 1 27 1 27

0 o Dinner-break 0 0 Dinner-break 0 0 Dinner-break o Dinner-break o o Dinner-break 0 0 Dinner-bresk 0 0 Dinner-break
1 27 1 27 1 29 29 1 27 1 27 1 29

1 30 1 28 1 27 27 1 28 1 29 1 28

1 30 1 27 1 30 27 1 29 1 27 1 27

1 27 shift-end 1 28 shift-end 1 28 shift-end 28 1 28 shift-end 1 30 shift-end 1 29 shift-end
16 ass 16 449 16 as3 16 450 16 454 16 450 16 458

—=NTERD 105 ™ o~
For BRIJ ENTERPRIS ES
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Trommel Processing Data
Time-Period 26 Oct-310ct 1Nov-26 Nov Total
Total Working Hour 96 416 512
Total Quantity Process{MT) 2755 11848 14603
A
kel

74 63



337

06CTUPK3638M12X

il 5

R

oo N
ANNEXURE 5

AC ARYA SURVEYOR

o Land survey & Mapping Solution
%@fiphv.Demarcaﬁon. Contouring,Water Pipe Line,NH,PMGSY Road,
ity & Village Survey,Lay-Out Survey & Hiring Survey Equipments efc.
Emall:aryasurveyors2012@gmail.com, Mob-8800634488, GSTIN-

officials -

To Whom So Ever It May Concern

Ihlﬁ is to certify that, topographical survey of Municipal Waste Processing site situated
agjivanpur, Pipeline Road, Ghaziabad was conducted on 15 Oct 2024 i

at Village
in the presence of following

Objective of Survey — Topographical Survey to determine the Area and Volume of Treated and
Untreated MSW present at the site

Details of Survey Report

S. No Item Details ]
1. Name and Location of Site Nagar Palika Parishad, Khoda
Makkanpur Ghaziabad
2. Description Volumetric Survey Analysis
3. Survey Date 15-10-2024
4. Type of Survey Topographical Contours Survey of
MSW Waste
5 Grid Interval 5 Meters in both directions
6. Latitude and Longitude Lat —28.667 / Long — 77.449
7 Total Land Area of Site 28128.633 Sq. M
8. Total Volume of Untreated MSW present at | 9001 1.625 Cum
Site. (90011.625 *0.8 =72009.300 MT)
Unit Conversion from Cum to MT
considered at 0.8 |
B Average height of Untreated MSW above 3.20 meter ?
Datum
10. Reference Drawing No. TS/PVD/2023-24

End of report

75

Name & Address of Surveyor with Seal
ARYA SURVEYOR

Prop. (Sanwey Ana
MNROOG NS

Office Address: Ground Floor, 1155/3, Gali NO 3, Rajiv Nagar Gurgaon, Haryana, 122001
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HITTI TR_YiforaTt ulRyg pTYR, ITFSrgrare

- B33 0TT0UROGNOHOMO / TRt / 202324 fRATer-=2 et 2024
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/
/GSTIN: 09AONPG5124L1ZN

ANNEXURE 7

M: 9999510008

BRIJ ENTERPRISES

136-B, Anand Industrial Estate, Mohan Nagar Ghazlabad- 201007 (U.P.)

o2
51 ')/(,H"l 2

Executive Officer

Nagar Pallka Parishad,

Khora

Sub- Legacy Waste Received from 24 October 2024 to 20 November 2024.

Dear Sir,

This is to inform you that we have received Legacy Waste at our Dasna Vill-Nahal Ghaziabad

Plant from 24 October 2024 to 20 November 2024 from Khoda Municipal council.
The details of the Legacy Waste received is as follows :-

Total Trips- 1184

Total Weight- 16588.7

The same is being processed and shall be Disposed off as per norms.
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343

222

/
1 ;5 2432_2224 VEHICELNO. | GROSS WEIGHT | TARE WEIGHT | NET WEIGHT In Time
f 8604 25105 11200 13905 05:50:26
# 24-10-2024 1882 25865 11500 14365 06:24:26 |
’__3 24-10-2024 2223 26320 12065 14255 06:32:26
4 24-10-2024 3155 24890 11115 13775 06:53:26
5 24-10-2024 0275 25305 11310 13995 07:07:56
6 24-10-2024 0729 26120 12140 13980 07:27:46
7 24-10-2024 4735 25600 11190 14410 07:42:26
8 24-10-2024 0055 24475 10685 13790 08:24:26
9 04-11-2024 0055 25865 10685 15180 07:14:26
10 04-11-2024 0275 26320 11310 15010 07:25:26
11 04-11-2024 2223 24890 12065 12825 07:48:26
12 04-11-2024 2223 25305 12065 13240 12:09:26
13 04-11-2024 0275 25600 11310 14290 12:46:56
14 04-11-2024 0055 24475 10685 13790 12:53:46
15 05-11-2024 0275 24105 11310 12795 - 08:18:26
16 05-11-2024 1882 24865 11500 13365 08:42:26
17 05-11-2024 8604 25320 11200 14120 09:03:26
18 05-11-2024 0055 23890 10685 13205 09:26:26 |
19 05-11-2024 3155 24305 11115 13190 09:41:56__|
20 05-11-2024 0729 25120 12140 12980 10:06:46 |
21 06-11-2024 7248 25320 11000 14320 08:06:00
22 06-11-2024 0275 25120 11310 13810 08:50:00
23 06-11-2024 2223 25880 12065 13815 08:59:00
24 06-11-2024 1882 24960 11500 13460 08:56:00
25 06-11-2024 8604 24600 11200 13400 09:12:00
26 06-11-2024 0729 25320 12140 13180 09:28:00
27 06-11-2024 3155 25410 11880 13530 09:02:40
28 06-11-2024 8604 26000 11200 14800 09:16:35
29 06-11-2024 0835 26070 11180 14890 09:33:45
30 06-11-2024 0055 25785 10685 15100 09:41:36
31 06-11-2024 0275 26390 11310 15080 09:47:36
32 06-11-2024 2223 26985 12065 14920 09:51:36
33 06-11-2024 7637 26295 11415 14880 09:56:40
34 06-11-2024 | HR58D3338 54805 16400 38405 10:49:35
35 06-11-2024 8604 26120 11200 14920 11:14:45
36 06-11-2024 0835 26290 11180 15110 11:24:36
37 06-11-2024 0055 25775 10685 15090 11:31:36
38 06-11-2024 0275 26270 11310 14960 11:37:36
BER) 06-11-2024 2223 27155 12065 15090 11:41:40
40 06-11-2024 7637 26495 11415 15080 11:50:35
a1 06-11-2024 | HRS8C3338 50490 15210 35280 12:11:45
42 06-11-2024 8604 25075 11200 13875 12:51:36
43 06-11-2024 0835 25445 11180 14265 13:00:36
44 06-11-2024 0055 25840 10685 15155 13-12:35
%5 | 06-11-2024 0275 26275 11310 14965 13:19:40
Lias 06-11-2024 2223 26810 12065 14745 13:25:35
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223 — - 344

/ .

/g ggﬂggij ;Z;Z 25370 11415 13955 13:41:45
[—49 R 24655 11200 13455 02:41:36
- - HR58D3338 57600 16400 41200 02:44:36
50 06-11-2024 0835 25440 11180 14260 02:48:36
51 06-11-2024 0055 25940 10685 15255 03:02:36
52 06-11-2024 0275 25210 11310 13900 03:12:40
53 06-11-2024 2223 26810 12065 14745 03:21:35

54 06-11-2024 7637 26280 11415 14865 03:34:45 |
55 06-11-2024 8604 26415 11200 15215 04:25:36

56 06-11-2024 0055 25830 10685 15145 04:43:36
57 06-11-2024 0275 25175 11310 13865 04:49:36
58 06-11-2024 2223 26325 12065 14260 04:53:40
59 06-11-2024 7637 27160 11415 15745 05:13:35
60 06-11-2024 | HRS8C3338 53610 15210 38400 05:24:45
61 06-11-2024 | HR58D3338 51590 16400 35190 06:27:36
62 07-11-2024 0055 25320 10685 14635 11:01:26

63 07-11-2024 0275 23890 11310 12580 15:20:26 |

64 07-11-2024 8604 24305 11200 13105 15:37:26
65 07-11-2024 3155 25120 11115 14005 15:51:26
66 07-11-2024 0055 24600 10685 13915 16:09:56
67 07-11-2024 2223 23475 12065 11410 16:54:46
68 07-11-2024 8604 25985 11200 14785 07:53:20
69 07-11-2024 3155 27080 11880 15200 08:14:41
70 07-11-2024 0275 24985 11310 13675 08:10:10
71 07-11-2024 7637 25680 11415 14265 08:19:12
72 07-11-2024 4735 26390 11190 15200 08:28:40
73 07-11-2024 7636 25280 11155 14125 08:32:02
74 07-11-2024 4172 25520 10955 14565 08:31:35
75 07-11-2024 0835 25140 11180 13960 08:43:48
76 07-11-2024 0037 24130 11055 13075 08:48:28
77 07-11-2024 0055 24765 10685 14080 08:46:20
78 07-11-2024 | HR58D3338 51285 16400 34885 09:04:41
79 07-11-2024 8604 26210 11200 15010 10:10:10
80 07-11-2024 3155 25550 11880 13670 10:19:12
81 07-11-2024 7637 25190 11415 13775 10:33:40
82 07-11-2024 4735 26010 11190 14820 10:37:02
83 07-11-2024 7636 26065 11155 14910 10:36:35
84 07-11-2024 4172 26105 10955 15150 10:47:48
85 07-11-2024 0835 26325 11180 15145 10:50:28
86 07-11-2024 0275 26410 11310 15100 10:45:20
87 07-11-2024 0055 24485 10685 13800 11:09:41
88 07-11-2024 8604 26090 11200 14890 12:27-10
89 07-11-2024 3155 26680 11880 14800 12:39:12
T i
:; 07-11-2024 4735 26310 ﬂﬁ; 12780 Lt
93 | 07-11-2024 3538 49385 15135 Dt 2257:33
34250 13:09:48
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345 - 224

ﬁ 07-11-2024 4172 25230 10955 14275 13:10:28
Jos | 07-11-2024 0055 25785 10685 15100 |  13:21:20
_Cge 07-11-2024 8604 26400 11200 15200 04:04:41
97 07-11-2024 HR58C3338 52100 15210 36890 | 03:56:10

98 07-11-2024 3155 26865 11880 14985 04:14:12
99 07-11-2024 0275 26130 11310 14820 04:28:40
100 07-11-2024 7637 26335 11415 14920 ___gg:_s_§;9_2_.__
101 07-11-2024 7636 26360 11155 15205 04:43:35
102 07-11-2024 4172 26135 10955 15180 | 04:56:48
103 07-11-2024 0835 26115 11180 14935 05:01:28
104 07-11-2024 0037 25875 11055 14820 05:04:20
105 07-11-2024 0055 25595 10685 14910 05:23:41
106 07-11-2024 0275 26520 11310 15210 06:25:10
107 07-11-2024 4735 26370 11190 15180 06:39:12
108 07-11-2024 4172 25390 10955 14435 06:55:40
109 07-11-2024 0835 25160 11180 13980 06:57:02__|
110 07-11-2024 | HRS8C3338 51090 15210 35880 06:51:35 |
111 07-11-2024 0037 25040 11055 13985 07:01:48 |
112 07-11-2024 7637 26275 11415 14860 07:03:28
113 08-11-2024 3155 25120 11115 14005 07:57:26 |
114 08-11-2024 0055 24105 10685 13420 08:06:26
115 08-11-2024 8604 25190 11200 13990 10:06:00
116 08-11-2024 3155 24865 11115 13750 11:10:26
117 08-11-2024 7248 25320 11000 14320 12:30:26
118 08-11-2024 4735 23890 11190 12700 12:45:26
119 08-11-2024 8604 24305 11200 13105 12:51:56
120 08-11-2024 0275 25120 11310 13810 13:51:46
121 08-11-2024 3155 25320 11115 14205 14:01:26
122 08-11-2024 0055 23890 10685 13205 12:06:00
123 08-11-2024 7248 24305 11000 13305 02:06:26
124 08-11-2024 0055 25120 10685 14435 02:32:26
125 08-11-2024 8604 25320 11200 14120 03:01:56
126 08-11-2024 0275 23890 11310 12580 04:08:46
127 08-11-2024 3155 23890 11115 12775 04:18:26
128 08-11-2024 0055 24305 10685 13620 04:18:26
129 08-11-2024 7248 25120 11000 14120 04:24:26
130 08-11-2024 8604 25120 11200 13920 05:00:26
131 08-11-2024 8604 26400 11200 15200 07:53:20
132 08-11-2024 0055 24810 10685 14125 08:14:41
133 08-11-2024 3155 25255 11115 14140 08:10:10
134 08-11-2024 0835 25745 11180 14565 08:19:12
135 08-11-2024 4172 24915 10955 13960 08:28:40
136 08-11-2024 7636 24490 11415 13075 08:32:02
137 08-11-2024 7248 25785 11000 14785 08:31:35
138 08-11-2024 0275 25390 11310 14080 os~43:;s
12 08-11-2024 4735 26200 11190 15010 084828
1 08-11-2024 0055 24765 10685 14080 08:46:20
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——

a1 | 08-11-2024 3155
e e T o
143 | 08112024 8604 24870 = o
e s 11200 13670 10:19:12
24955, 11180 13775 10:33:40
145 | 08112024 7636 24830 11155 13675 10:37:02
146 | 08112024 a7 25220 10955 14265 10:36:35
147 | 08-11-2024 0275 26510 11310 15200 10:47:48
148 | 08-11-2024 7248 25125 11000 14125 10:50:28
129 | 08-11-2024 4735 25755 11190 14565 10:45:20
150 | 08-11-2024 0055 2645 10685 13960 11:09:41
151 | 0811-2024 8604 24275 11200 13075 12:27:10
152 | 08-11-2024 1882 25580 11500 14080 12:51:00
153 08-11-2024 7636 26040 11155 14885 12:51:40
154 | 0811-2024 0835 26190 11180 15010 12:57:02
155 | 08-11-2024 4172 24625 10955 13670 12:57:35
156 08-11-2024 0275 26390 11310 15080 13:09:48
157 08-11-2024 0037 26335 11055 15280 13:10:28
158 08-11-2024 7637 25290 11415 13875 13:21:20
159 08-11-2024 7248 25265 11000 14265 04:04:41
160 08-11-2024 4735 26345 11190 15155 03:56:10
161 08-11-2024 3155 26080 11115 14965 04:14:12
162 | 08-11-2024 0055 25430 10685 14745 04:28:40
163 | 08-11-2024 8604 25155 11200 13955 04:35:02
164 | 08-11-2024 7636 24610 11155 13455 04:43:35
165 | 08-11-2024 0835 25145 11180 13965 04:56:48
166 | 08-11-2024 0275 25570 11310 14260 05:01:28
167 | 08-11-2024 0037 26310 11055 15255 05:04:20
168 08-11-2024 4172 24855 10955 13900 05:23:41
169 08-11-2024 7637 25975 11415 14560 06:25:10
170 08-11-2024 3155 26125 11115 15010 06:39:12
171 08-11-2024 0055 24355 10685 13670 06:55:40
172 08-11-2024 7248 26080 11000 15080 06:57:02
173 08-11-2024 3155 25080 11115 13965 06:51:35
174 08-11-2024 0055 25430 10685 14745 07:01:48
175 |_09-11-2024 2223 24305 12065 12240 09:40:26
176 09-11-2024 0729 25120 12140 12980 10:33:26
177 09-11-2024 2223 25320 12065 13255 12:09:26
178 | 09-11-2024 7248 23890 11000 12890 1227:26
179 09-11-2024 3155 23890 11115 12775 12:42:26
180 09-11-2024 0055 24305 10685 13620 12:55:56
181 | 09-11-2024 0275 25120 11310 13810 13:42:46
182 09-11-2024 2223 25320 12065 13255 02:40:26
183 | 09-11-2024 0055 23890 10685 13205 02:38:26
184 | 09-11-2024 3155 24305 11115 13190 02:43.26
185 09-11-2024 7248 25120 11000 02:46:26
186 | 09112024 0275 25320 11310 T
187 | 09-11-2024 2223 23890 12065 o
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347

22

g8 | 0911-202 0055 23890 10685 13205 04:19:56
/189 09-11-2024 3155 24305 11115 13190 04:37:46
/190 | 09-11-2024 7208 25120 11000 14120 04:51:26
191 09-11-2024 0275 25320 11310 14010 05:44:26
192 | 09-11-2024 223 25120 12065 13055 05:57:26 |
[ 193 | 09-11-2024 0055 25320 10685 14635 _06:06:56
| 194 | 09-11-2024 3155 23890 11115 12775 06:29:46
| 195 | 09-11-2024 0055 24825 10685 14140 | 10:57:48
| 196 | 09-11-2024 3155 26090 11880 14210 (11:04:28 |
| 197 | 09112024 2223 26185 12065 14120 11:23:20
| 198 | 09-11-2024 172 25740 10955 14785 10:57:48
199 | 09-11-2024 7637 26615 11415 15200 11:04:28 |
i 200 | 09-11-2024 7636 24830 11155 13675 11:23:20
" 201 09-11-2024 8604 25320 11200 14120 11:46:00 |
202 09-11-2024 1882 26600 11500 15100 11:47:00
» 203 | 09-11-2024 0835 25445 11180 14265 115241
206 | 09-11-2024 4735 26390 11190 15200 12:01:10__ |
vi. 205 | 09-11-2024 0055 24810 10685 14125 121812
206 | 09-11-2024 3155 26020 11880 14140 12:38:00 |
207 | 09-11-2024 7636 25720 11155 14565 13:31:40
208 | 09-11-2024 7637 25375 11415 13960 13:35:02
% 200 | 09-11-2024 0835 24255 11180 13075 13:32:35
1 210 | 09-11-2024 4172 25740 10955 14785 13:32:35
211 | 09-11-2024 2223 26145 12065 14080 13:48:48
= 212 . | 09-11-2024 0055 25605 10685 15010 13:48:28
— 213 | 09-11-2024 8604 25280 11200 14080 13:42:20
S— 214 | 09-11-2024 1882 26380 11500 14880 14:00:41
215 09-11-2024 3155 27080 11880 15200 14:00:41
216 | 09112024 0835 24850 11180 13670 03:05:10
217 | 09-11-2024 0055 24460 10685 13775 03:10:12
Day t 218 09-11-2024 0037 25875 11055 14820 03:20:40
i 219 09-11-2024 7636 26065 11155 14910 03:21:02
220 09-11-2024 7637 26565 11415 15150 03:21:35
- 221 | 03-11-2024 4172 26100 10955 15145 03:32:48
; 222 09-11-2024 1882 26600 11500 15100 03:43:28
w ' 223 09-11-2024 3155 26770 11880 14890 03:43:28
{ 224 09-11-2024 8604 25305 11200 14105 03:59:00
; 225 | 09-11-2024 0835 25440 11180 14260 04:24:00
i 226 09-11-2024 0055 24485 10685 13800 04:24:20
10. 227 09-11-2024 7636 26045 11155 14890 04:51:41
r 228 | 09-11-2024 0037 25855 11055 14800 04:45:10
1. M 229 09-11-2024 7637 26615 11415 15200 04:58:12
2 R 230 | 09-11-2024 4172 25735 10955 14780 05:13:40
3. R 231 09-11-2024 3155 26155 11880 14275 05:20:02
g 237 | 09-11-2024 0835 23305 11180 12125 252002
[V 233 10-11-2024 4735 25320 11190 14130 ABINE
th [ 234 | 10-11-2024 1882 23890 11500 09:28:20
S No 09:59:26
i e
85

74



227

/
235 10-11-2024 0729 23890 12140 11750 10:21:26
236 10-11-2024 7248 24305 11000 13305 10:24:26
/ 237 10-11-2024 0055 25120 10685 14435 10:56:26 |
/| 238 10-11-2024 8604 25320 11200 14120 11:15:56
239 10-11-2024 0275 25120 11310 13810 11:38:46 |
| 240 10-11-2024 4735 24305 11190 13115 11:51:26 |
241 10-11-2024 7248 25320 11000 14320 12:02:26 |
242 10-11-2024 1882 23890 11500 12390 12:22:26 |
243 10-11-2024 0729 23890 12140 11750 12:36:26 |
244 10-11-2024 0055 23890 10685 13205 13:28:26 |
245 10-11-2024 8604 23890 11200 12690 13:49:26
246 10-11-2024 0275 23890 11310 12580 13:49:56
247 10-11-2024 7248 24305 11000 13305 02:13:46 |
248 10-11-2024 4735 25120 11190 13930 02:24:26 |
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ANNEXURE 8
I:m’

‘ \

«

ROLLZ INDIA
/ ROLLZ/KHORA/24-25/67 DATE :-19-10-2024
To,
Executive Officer,
Nagar Palika Parishad,
Khora
= Sub - MSW (Municipal Solid Waste) Received from 14t September 2024 to 18'" October
2024.
Dear Sir,
This is to inform you that we have received MSW at our Bahadarpur Waste To Energy (WTE)
Plant from 14th September 2024 to 18" October 2024 from Khoda Municipal Council.
The details of the MSW received is as follows:-
Total Trips — 374 Nos
Total Weight — 3856.380 MT.
The same is being Processed and shall be Disposed off as per norms.
=y This is for your kind information and necessary records.
ROLLZ INDIA WASTE MANAGEMENT PVT. LTD. S ———
: 09PT
GSTIN No. : 0BAAECR6721J1Z6 / 0OAAECRB8721J124 G
PAN No. - AAECR6721J

Regd. Office :
g ce : Nagar Parishad, Bhilwara Compost Plant, Kheer Khera Sanganer, Bhilwara Rajasthan - 311011

Corpon: C'Mﬂclo : 107, Sector 10, Raj Nagar, Ghaziabad-201001 (U.P)
all ID : info@rollzindia.com | Web : www.rollzindia.com -
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ROLLZ INDIA
/ ROLLZ/KHORA/24-25/71 DATE :- 05-11-2024
To,
txecutive Officer,
1 Nagar Palika Parishad,
Khora
Sub - MSW (Municipal Solid Waste) Received from 19th October 2024 to 31st October
2024.
Dear Sir,
This is to inform you that we have received MSW at our Bahadarpur Waste To Energy (WTE)
plant from 19th October 2024 to 31st October 2024 from Khoda Municipal Council.
The details of the MSW received is s follows :-
Total Trips — 133 Nos
Total Weight — 1,366 MT-
The same is being processed and shall be pisposed off as per norms.
This is for your kind information and necessary records.
: Management Pvt Ltd.
ROLLZ INDIA WASTE MANAGEMENT PVT. LTD. - UT;———~—.__’——
: U40100RY
GSTIN No. : 0BAAECRB721J126 / 09AAECRET21J1 7 e — 2009PTC030506
PAN No. : AAECR6721J

~ Regd. Office : Nagar
gar Parishad, Bhilwara Compost Plant, Kheer Khera Sanganer, Bhilwara Rajasthan - 311011

Corporate Office 107, Sector 10, Raj N
' 1 . a s
Mall ID ; info@rollzindia.com | :Nobg m.:d#;;:?lﬁl\m1 ey
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ROLLZ/XHORA/24-25/84
DATE :- 25-11-2024

To,
Executive Officer,

Nagar Palika Parishad,

Khora

Sub ~ MSW (Municipal Solid Waste) Received from 1
MSW (Municipal Solid Waste) Received from 1st November 2024 to 15th November 2024.

Dear Sir,
This is to inform you that we have received MSW at our Bahadarpur Waste To Energy (WTE) Plant
from 1st November 2024 to 15th November 2024 from Khoda Municipal Council.

The details of the MSW received is as follows :-

Total Trips — 153 Nos

Total Weight — 1,576 MT.

The same is being Processed and shall be Disposed off as per norms.

This is for your kind information and necessary records.

For Rollz India Waste Management Pvt Ltd.

(=
‘.,“:J"J"’C“: ¥hi f;‘z.g\‘:\b
s/ \a
o | Ghaziabad)®
Authorised Signatory \ €\ / ¥/
\ '/f,)l‘.l L' "n:_ //
. e ——————
ROLLZ INDIA WAST! MWGEME“T PVT- LTD. CIN: U40100RJ20099TC0305‘“5 B
“"GETIN No, - OFAAECRET21J126 / 09AAECRET21J1Z4 T PAN Nu | AAECRE/21

Regd. Office : Nagar Parishad, Bhilwara Compost Plant, Kheer Khera Sanganer, Bhilwara Rajasthan - 31101

Corporate Office : 107, Seclor 10, Raj Nagar, Ghaziabad-201001 (UF)
Mal 1D : info@rolizindia.com | Web | www.rollzindia com
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ROLLZ/NPP/KHORA/24-25/86

To, 26.11.2024
The Executive Officer,

Nagar Palika Parishad Khora Makkanpur

Khora

Ghaziabad

Uttar Pradesh

Sub:- Regarding processing and disposal of waste received from Nagar Palika Parishad
Khora Makkanpur
Dear Sir,

This is to inform you that we have received the waste from Khora Nagar Palika Parishad
Khora Makkanpur for processing and disposal of waste.

We have two waste to energy plants at Ghaziabad, details as mentioned below:-

» Waste To Energy Plant located at Bahadarpur Ghaziabad and approved by Pollution
Control Board- vide CTO Application ID — 25397533 and valid until 31-12-2028.
Capacity to process 340 TPD.

» Waste To Energy Plant located at Village Deenanathpur Puthi Dasn Ghaziabad and
approved by Pollution Control Board- vide CTO Application ID =16712434 and valid
until 31-12-2026. Capacity to process 75 TPD.

CTO and Photos of both plants attached for your kind reference.

ROLLZ INDIA WASTE MANAGEMENT PVT. LTD. CIN : U40100RJ2009PTC030506

|
GSTIN No. : 0BAAECR6721J1Z6 / 09AAECR6721J124 PAN No. : AAECR6721J }
Regd. Office : Nagar Parishad, Bhilwara Compost Plant, Kheer Khera Sanganer, Bhilwara Rajasthan - 311011

Corporate Office : 107, Sector 10, Raj Nagar, Ghaziabad-201001 (U.P.)
Mail ID : info@rollzindia.com | Web : www.rollzindia.com
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: 9999510008
GSTIN: 09AONPGSIZ4L12N "

ANNEXURE 10

BRIJ ENTERPRISES

136-8, Anand Industria| Estate, Mohan Nagar Ghaziabad- 201007 (U.P.)

TO,
Executive Officer
Nagar Palika Parishag,

Khora

Sub- Msw (Municipal solig Waste) Fresh Recelved from 16 November 2024 to 20 November 2024.
Dear Sir,

This is to inform you that we have received MSW at our
November 2024 to 20 No

Dasna Vill-Nahal Plant from 16
vember 2024 from Khoda Municipal coun

cil.
The details of the Msw received is as follows :-

Total Trips- 37

Total Weight- 514.315

The same is being processed abnd shall be Disposed off as per norms.
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GSTIN: ogAON"GSu‘u

M: 9999510008
BRI ENTERPRISES
136-B, Anang 'ndustrial Estate, Mohan Nagar Ghasiahad- 201007 (1P,

T T e L HODA FRESH MHW 16112004
| X:fmm; -GROSS WT T TARE Wt | wrrwrr TIMEIN | TIME nrT
) Ui &__‘_* 12140 Wj 106 108 |
—— U:::nmsiﬂ~- T 13180 120 S
%"Wm’&; 3™ T+ ML I s = T
3 UP'I::m:: b\’“\“"\j&mﬂ*liﬁ? DL 0
: 4k 26080 s 14965 o e
3 Crioes | s [ T
$ 2479 s 13675 601 603
8 ] = : !
UPI4HTOT2Y 25815 12140 G T T
— 1

o KHODA FRESH MHW 17.11 204

VechileNo | GROSS WT TAREWT | NETWT | TIMEIN | TIME OGT
' UP 14 HT 0729 21105 12160 14965 I e
) UP 16 ET 0085 24468 10685 13780 90 [ I
L3 UP1AMTO769 25108 11430 13675 0 T e
L. UP [4HT 0729 25815 12140 13675 54 6
5 UPI4ETT48 24780 11000 13780 5:49 $51
6 UP 16 ET 0055 4360 10685 13675 6.0 2
1 UP14MTO769 1610 11430 13180 60 | e
KHODA FRESH MHW 18.11.2024
SRNO_| VechileNo | GROSSWT [ TAREWT | NETWT |_TIMEIN | TMEOUT
| UPI6ET0055 2868 10685 Vi | & | 400
2 UP14MTO0769 25608 11430 1417¢ T e
3 UPI4QTI 2 25828 neso 1 s B T 1
4 HR47C9552 M0 1345 s T A
5 UPI6ET00SS 24468 s | 1w T am )
6 UPAQTIND | 398 1165 1367 KU - K
7 UPIAMTOT69 25108 o 1 e T | D
| % HRA7C9552 16128 1248 t 11780 | 0.8 (2]

d
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GSTIN AONPGSINu M: 9999510008
BRIJ FNTLRPRISFS
6-B, Anang lndustrial Estate, Mohan Nagar Ghaziabad- 201007 (U.P.)
e KHODA FRESH MHW 20.11 2024
| y ) NN \ T > 0
T il ( VuhlILNu (;R(M W1 IARI.W1 NETWT [IMF IN HMI OUT
r\ "':”"““ L8N o ms AT BT 45
— ~ﬂ'ﬂ‘7\“‘\m»%‘i"h* T s S 10 L
i “"'W“ll R 11650 s T Ty $41
e S
- - » ) 25008 11480 1418S 0.00 002
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ANNEXURE 11

GSTIN: 09AONPG5124L1ZN M: 9999510008

BRIJ ENTERPRISES

136-B, Anand Industrial Estate, Mohan Nagar Ghaziabad- 201007 (U.P.)

To, 26.11.2024

The Executive Officer,

Nagar Palika Parishad Khora Makkanpur
Khora

Ghaziabad

Uttar Pradesh

Sub:- Regarding Expected Completion of the Work Order of Transportation of Waste and disposal
from Vahan depo, Nagar Palika Parishad Khora Makkanpur.

Ref:- Work Order dated 23" October, 2024 Letter No. 632/NPPKMG/Work Order/2024
Dear Sir,

This is to inform you that we have been awarded the work for transportation, processing and disposal
of waste from Vahan Depo Nagar Palika Parishad Makkanpur.

The processing and disposal of the waste at site shall be completed by 31* January, 2025.
This is for your kind information and necessary records.

F%rcsrrg'ﬁm&‘g?hés
sl Y02
L

Authorised Signatory
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' Sacver Tims ey i
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’ " . eProcurement System Government of Uttar Pradesh

BID orenIng

Rid Opaning o e

mber 650

erde I 2024 _DOLBY 970856 1
DO ™Ment - [0 Tt SETTING UP 90 YPD SWM PLANT OPERATION AND MATNTANANCE
- ME TEnge: / Ter

) e ng Bids Lim

SNo Bawn Bt Submitted Date
- g Moot
\ 1. anrnr Logikoo! Technologs. 25 Mow-2024 01: 30 pM
+ " 100 1 rrrie g
» 2 ATYTSTO ARYUSHI HYGIENE AND 25-Nov. W2 140 A
¢ At SUDMINed Tende CARE VT LTD

Environmental Techno 25-Mov-2024 11:39 A

4 4741556 Daya Charan Ang
Company

ek Big

Bid Opering pening

* Tender Statye 3 473007

*  Archive:

& &4

25-Wov-2024 01:54 PM

&

§ Corvigandum

8id Opening
& Tendan 1o he

e

Bed Evaluation

R0 Manageniend

Verwen A w2 L e 24 () A0 7 Yoy NIC AU gty amecved

; P =924 Direct! .ink__ltpngc-'ﬁsdl)wwpq_ 25.11-2024
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pPage | 01 4

—_— ___'_._,‘
A \\\7 _"’_,—//
. 5, [ e —
. ‘W Uttar PrndCSRm‘“‘ nt System Government of Uttar Pradesh
LW (LR ToTrdrr 3 ' e
dors - ..__Vender Detalls T T Dt : 04-Nov-2024 09:36 PM
Sl vant
Basic Detalls
Organisation Chain D'N\mm
Tender Reference Of Local Bocdies UPY [Nagar Pallkn Parishod Khodn Mokanpur Ghariabad
Number 650
Tender ID 202
| Tender Type Ooe:\m 370058 Withdrawal Allowed Yes |
Yender Cat Form of contract Lump-sum
General Technical No. of Covers :
Evaluation Allowed |N© ItemWise Technical No
Evaluation Allowed
Payment Mode OMine Is Mult! Currency Allowed
For BOQ No
Is Multi Currency
Allowed For Fee No Allow Two Stage Bidding  |No
:_:“lnm:‘.lemmmg Cover Details, No. Of Covers - 2 |
S.No|Instrument Type Cover ¢ Description
It oD - Demand Dran Wo it \
fl2  |For - Fxed Depasit 1 Fee/PreQual/Technical | pdf FE;"D“" \
3 |rRTGS- Payment
lL adiC .pdf Tender Doc \
2 Finance s BoQ |
T r F x . MD Fee Detalis \
11,800] =
EMD Amount Exemption
Tender Feein® |11, T o Mowes \YS \
Fee Payable To [EO |Fee Payable At |NPP EMDFeeType |fxed  |EMD Percentagelna |
MAKHORA EMD Payable To |EO EMD Payabie At |NPP ‘
Tender Fee No MAKANPUR
Exemption
Allowed ’
Click to view modification history
Work /X 3 \
Title SETTING UP 90 TPD SWM PLANT OPERATION AND MAINTANANCE j
Work Description SETTING UP 90 TPD SWM PLANT OPERATION AND MAINTANANCE j
Pre Qualification Please refer Tender documents. \
Detalls
Independent NA
External
Monitor/Remarks
Tender Stage to Yes
disclose bid detalis to
other bidders/ public
domain
TenderValuein®  0.00 Product Category
Contract Type Tender Bid Validity(Daye)
(Location NPP KHORA Pincode

hthS://etendcr.up.nic.in/nicgep/ﬂpp'?mmp"“‘“""“W‘&Ni'VluwTanders&.urviue... 04-11-2024
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Page 20I 4

Place |MAKANPUR
20-Nov-2024 |Bid Opening Place JNPP KHORA

12:30 PM MAKANPUR

25-Nov-2024 04:00 PM
Document Download / Sale End |25-Nov-2024 02:00 PM

NA
25-Nov-2024 02:00 PM

Document
Size (in KB)
1134,

Document
Size (in KB)
238

Certificate Name

MANOQ)

Navneet Gupta
JABHISHEK KUMAR

Created Date

04-Nov-2024 09:13 PM

https:/fetender.up.nic.in/nicgep/appTcomponent=view| & page=ViewTendersg service. . 04-11-2024
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E-Tender Reference

‘ Ltr.No-: 3030 / es0 / Pfaar =1 / AowoufRowiono / 2024
| R®: 04 TR 2024

Publish and Time for RFP | 05.11.2024 Y W@ 10:00 oY |
Pre bid Meeting Date and time ' 20112024 P\ AWFE 12:30 a1 i
Last Date and time for submission of | 25.11.2024 B! AeATE 02:00 Tt \
E-Tender '

Date and time of Opening Tender ! 25.11.2024 B! ITIE 04:00 qoF \
Place of Opening of E-Tender : Office Nagar Palika Parishad Khora-Makanpur, Dist Ghaziabad ll
E-Tender Document Processing \ As per Tender list. T}
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Bid Documont Cost

\

Bid Security

(Earnest
Money)

.

1o processing facllity, dry waste processing facility and sanitary
1andfill o Processing Inerts along with O&M of the facility for the
duration of 7.+4 (subject to review) years (excluding initial 1 year of

Bid qulng A"”‘°rlty defect liabinty perlod) with Capex financing support for one time.
Date

— -\K
= of ls.qublmm“th"iP_arishad KhodaMakanpur - N

267

>

SOy o S50 T 5ok wasto sroceseing Techiies Foliding wet

90 TPD SWM Plant.— . KhodaMakanpur.

INR1 1800/-(includlng18%GST) on account of Tender Fees will bel
only In the form of RT.G.S/N.EF.T. of a scheduled State
Bank Of India, Khora-Makanpur. Ghaziabad, A/C

38953266829, Ifsc-SBIN0016173 pledged in favor of

concerned Executive Officer, Nagar Palika Parishad, Khora-
Makanpur, Ghaziabad.,

mDeposit (EMD) is 22 lekhs . Bid security will
be only in the foom of F.D.Ry R.T.G.S/N.EF.T.of astl,
cheduled State Bank Of India, Khora-Makanpur, Ghaziabad.z
A/C No-38953361836, Ifsc-SBIN0O16173 pledged in favor
of concerned Executive Officer, Nagar Palika Parishad,
Khora-Makanpur. Ghaziabad. No other form of bid
security will be accepted. |

Performance Guarantee

Submission of PBG through BG/FDR deposit. Performance
security may be furnished in the form of an account payee |
demand draft, fixed deposit receipt from a commercial bank,
bank guarantee issued/confirmed from any form the commercial
bank of India. There is5% CAPEX (valid for

of plantcompletion+30days) performance
annual OPEX performance guarantee and shall be deposited in
the form of BG/FDR. OPEX

contract plus 90 days.

Pre-Bid Meeting Date& Time

20/11/2024 at 12:30
Makanpur.

Due Date of Bid Submission

Time and Date of Technical
Bid Opening

25/11/2024 04:00 P.M. at Nagar Palika Parishad Khoda
Makanpur

Validityofthe Bid

180 days from the bid due date

S st

MO Weawe.
R et
reat
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7. Nangla & Co LLP,

8. Snow Fountain

Cvil Engeneering Vocational Tralning institut Samiti,
9. Rodic Consultants Pvt Ltd,

10. m/s Medhaj Techno Concept Private Limited.
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=— IR YR USHYT fgmer qid
»-;-f ‘?gf“* UTTAR PRADESH POLLUTION CONTROL BOARD

7 &

RefNo- i |SO Y| /C-1/urm=a-772 /wuforfiio / 2024

dar ¥, gafrga
;a;wvmtrﬁuz
HHYR,
mifraTETs |
fiva-god @ Reg wafaehy afgff afrifm ) o @ e 1)
Ry

F W0 U ERa aifdawu, 7 el § D shoto |w@m 70 /2024 9 W aAH
dF SR R ¥ yRe e @ Py A A yEwE F TP
TE-13514 /-1 /$oNovae / |10—772 / BrowofIde /2024 RAlH 08.07.2024 ERT YA
(Rer) ffrEm, 1986 B URI-5 @ aRfa HRUT gael Afed WY fear T o1, e
i SR TR et uRyg, @ieT AeAgR, MAAEKE & §-Ad (6 23.07.2024 P HEgd
Y &Ny sl ¥ ura frar T &) SR e B R & srafad @ afeiRal
ERT RAid 29.07.2024 B fbar Tar) Fdewr @ wwg grn war 5 TR aiferer URYE, @IS
W,mmmﬁmmﬁawmamﬁma?@ﬁqﬁ%gmmmwﬁqﬁw
ST o wnfia fear T & oY £ smardiy & @er @) amerd) @ fAwe Rud &1 Sa
ST UTSE TR RE W Go g1 & 9 revd are A Affa W@ 8 Frflerr @ wwg aran
T 5 TR wfdreT WRYe, @S HHAR, MRAEET gRT Y &9 | Wi o suikre 3
e e ¥ Frar 2g o JRTe yERE AW, 2016 @ ITIHU WUET, JRIGHRV,
WOSRY], URAEH, TP U Freared @ B3 e wifia 78 & 9 TR uifers! uReg,
GIeT Ae=gR, MIAArETE §RT O IAURNE ya=r W, 2016 & ™y ifa 319 R o
HIUET, JGEHRYT, HUSRY, YRS, FHRHRVT U feare e fbar o <er #
I f& B=0g yguur AT @ g7 ) Report of the CPCB In-house Committee on
Methodology for Assessing Environmental Compensation and Action Plan to Utilize the Fund
: AR Environmental externality for improper municipal solid waste management ®

vafaxeiig afogft @t TorT *g Freaa mfaenfaa 8-

Municipal Solid Waste Marginal Cost of Minimum and Maximum value of
Management Capacity Environmental Environmental Externality recommended
Gap (TPD) Externality (Rs. by the Committee {(Lacs Rs. Per Day)
per ton per day)
Up to 200 15 Min. 0.01, Max. 0.05
201-500 30 Min. 0.10, Max. 0.15
501-1000 35 Min. 0.25, Max. 0.35
1001-2000 40 Min. 0.50, Max. 0.60
Above 2000 Max. 0.80

&Ny Frfed & ANAEAR TR uiferdt aRyg, Ger AeayR, mMivEEe ¥ yfifs
105.17 #oed/fe T W sufre Sfa 8iar @ @ R wiferer aRee, @ e,
miSramETs &F 10.03.2016 | IR<E A B | IR aiferadt & AR rferpaw 200 Hoe

Date: .307, 8.~ 202Y

syl =
Aothio— 1241, Ry wros TC-12V, Vibhuti Khand,
o TR, FEAS-226010 Gomti Nagar, Lucknow-226010
mﬂ ?m‘.mzmn.zfzm‘ Phone : 2720831, 2720828, 2720691, 2720881
: 0522.2720704 Fax 0522-2720784

- nlo@uppch.com] wabsils www.uppch.com email - nfofuppch.com| websita: wwiw.uppch com
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«_...6. Let a proper reply be filed by respondents 2 and 3 specifically stating as to in
what manner, solid/municipal generated on and after 10.03.2016 has been dealt with and
give details thereof. UPPCB shall also inform as on what basis quantum of environmental
compensation has been proposed at the rate of Rs. Ten Thousand per day and whether
final order has been passed or not.......”

WM@WW@WWWWWWWW
TREEE 3 feg W SR ganen Afew fiAie 08.07.2024 ¥ B0 10000/— & WM W
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Account ¥ W Sl gffEd #%| Payment gateway & Homepage % dropdown ¥ FTad
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Writ C No. 39926 of 2024
(Nagar Palika Parishad vs. State
of U.P. and 5 others)

Neutral Citation No. - 2024:AHC:196349-DB
Reserved on 10.12.2024
Delivered on 16.12.2024

R

In Chamber
Case :- WRIT - C No. - 39926 of 2024

Petitioner :- Nagar Palika Parishad

Respondent :- State Of UP and 5 others

Counsel for Petitioner :- Rakesh Kumar Singh, Umesh Vats
Counsel for Respondent :- C.S.C., J. N. Maurya

Hon'ble Vivek Kumar Birla,J.
Hon'ble Kshitij Shailendra,J.

1. Heard Shri Umesh Vats learned counsel for the petitioner,
Shri Aditya Shanker, holding brief of Shri Mehul Khare, learned
counsel appearing for respondent Nos. 2, 3 and 4 and learned
Standing Counsel appearing on behalf of respondent Nos. 1, 5,
and 6.

2. The petitioner-Nagar Palika Parishad, Khoda Makanpur,
district Ghaziabad has invoked writ jurisdiction of this Court
under Article 226 of Constitution of India challenging the order
dated 30.07.2024, whereby the Chief Environment Officer,
Region-I, Uttar Pradesh Pollution Control Board, T.C.-12th,
Vibhuti Khand, Gomti Nagar, Lucknow has asked the petitioner
to deposit a sum of Rs.91,25,000/- (rupees ninety one lac twenty

five thousand) as environmental compensation. A consequential
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Writ C No. 39926 of 2024
(Nagar Palika Parishad vs. State
of U.P. and 5 others)

recovery citation issued by the Tehsil Authorities on 27.10.2024
has also been challenged. A further direction has been sought
commanding the respondents not to proceed with recovery

against the petitioner.

3. Brief facts of the case are that the petitioner is a
Municipality defined under Section 3 of the Uttar Pradesh
Municipalities Act, 1916 and it was handed over a land for
establishment of wastage processing and solid waste plant on
21.12.2021 in village Nidhauri, Pargana Dasna, Tehsil
Ghaziabad. It is alleged that funds were received by the petitioner
under Swachchh Bharat Mission and wastage processing and
solid waste plant of 90 TPD capacity has been developed and
processing machines have also been established. Certain aspects
are not to be elaborated here as the issue involved before us is as
to whether the Uttar Pradesh Pollution Control Board (herein-
after referred to as “U.P. P.C.B.”) was having any authority or
competence to raise demand of environmental compensation,
inasmuch as the foundation of the writ petition and challenge
made to the impugned demand is on the ground of “lack of

competence/jurisdiction”.

4. Assailing the impugned order and recovery citation,
learned counsel for the petitioner urged that the Ministry of
Environment, Forest and Climate Change, Government of India,
vide notification dated 08.04.2016, notified the Solid Waste
Management Rules, 2016 (herein-after referred to as the “Rules
of 2016”) and no law empowers the U.P. P.C.B. to assess or

demand environmental compensation. Submission is that only

20f13
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Writ C No. 39926 of 2024
(Nagar Palika Parishad vs. State
of U.P. and 5 others)

the National Green Tribunal (N.G.T.) established under the
provisions of National Green Tribunal Act, 2010 is competent to

assess environmental compensation.

5. Shri Umesh Vats, elaborating his submissions, urged that
the impugned order dated 30th July 2024 refers to some orders
passed by the N.G.T., New Delhi in Original Application No. 70
of 2024 (Deepak Joshi vs. State of U.P) and is said to have been
issued in compliance of the said orders, whereas no such
direction was issued by the N.G.T. nor is there any order passed
by the N.G.T. determining or quantifying the environmental

compensation and, hence, the order impugned is not sustainable.

6. In support of his submissions, learned counsel has placed
reliance upon the judgement of the Supreme Court in Kantha
Vibhag Yuva Koli Samaj Parivartan Appellants Trust and
others vs. State of Gujarat and others, 2022 Supreme (SC) 772,
as well as certain interim orders passed by Co-ordinate Benches
of this Court in Writ C No. 4816 of 2024 (Suez India Pvt. Ltd.,
through its Authorized Signatory, Rajesh Chandra Mathpal vs.
Uttar Pradesh Pollution Control Board, through its Chairman and
6 others), Writ C No. 7543 of 2024 (M/s Pind Balluchi (Unit of
Excellence Hospitality) through Partner Smarity Sindhu and
Monu Mishra vs. State of U.P. through Principal Secretary,
Forest, Environment and Climate Change and others), and Writ
C No. 8463 of 2024 (Jaypee Infratech Limited through

Authorized Representative Apurva Pragya vs. State of

30f13
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Writ C No. 39926 of 2024
(Nagar Palika Parishad vs. State
of U.P. and 5 others)

U.P. through Additional Chief Secretary, Environment Forest and
Climate Change LKO and others).

7. Submission 1is that since Co-ordinate Benches have
granted interim orders staying the action of U.P. P.C.B. levying
environmental compensation, this Court may also pass an interim

order on identical lines.

8.  Per contra, learned counsel for the respondents submits
that the impugned action is in furtherance and in compliance of
various orders passed by the N.G.T., Delhi in the case of Deepak
Joshi (supra) and, therefore, once the petitioner has a remedy to
challenge the orders passed by the N.G.T., Delhi before Hon’ble
Supreme Court, challenge made to mere consequential demand

1s not sustainable.

0. Having heard the learned counsel for the parties, this Court
finds that N.G.T., Delhi took suo moto cognizance of a letter
dated 10.08.2023 sent by Deepak Joshi, Adhyaksh, Khoda
Residence Association alleging that the Nagar Palika Parishad,
Khoda Makanpur (i.e. the petitioner) was dumping garbage in the
residential area in violation of the provisions of Rules of 2016.
The N.G.T. passed an order dated 07.03.2024 constituting a joint
committee comprising of District Magistrate, Ghaziabad and U.P.
P.C.B. with the District Magistrate as Nodal Agency for
cooperation and compliance. The N.G.T. also issued a direction
to the committee to visit the site and collect relevant information
and submit a report. Copy of the order was forwarded to the

District Magistrate and U.P. P.C.B. for compliance. Thereafter,

4 of 13
134

396

123



397

Writ C No. 39926 of 2024
(Nagar Palika Parishad vs. State
of U.P. and 5 others)

when the Committee constituted by N.G.T. submitted a detailed
report before it, another order was passed on 19.04.2024 calling
for the response from State of U.P. through District Magistrate,
Ghaziabad, Executive Officer, Nagar Palika Parishad, Khoda
Makanpur (i.e. the petitioner) and U.P. P.C.B. impleading them
as respondents. The matter was fixed for 05.07.2024. On the said
date, N.G.T. found that Pollution Control Board had issued a
show cause notice proposing environmental compensation at the
rate of Rs.10,000/- per day. The N.G.T., not being satisfied with
the basis for imposition at such rate, called for a reply from the
respondents before the N.G.T. asking U.P. P.C.B. to inform as to
on what basis quantum of environmental compensation had been
proposed at such rate. It also directed personal appearance of the
Executive Officer of the petitioner Parishad on the next date. It is
in furtherance of the said order dated 05.07.2024 that the
impugned order has been passed by the U.P. P.C.B. on 30.07.2024
raising a demand of Rs. 5,000/- per day instead of Rs.10,000/-
per day as environmental compensation, total amount of demand

being Rs. 91,25,000/-.

10.  We may observe here that Section 22 of the National Green
Tribunal Act, 2010 contains provision for appeal before the

Supreme Court. It is reproduced as under:-

“22. Appeal to Supreme Court.-Any person aggrieved
by any award, decision or order of the tribunal, may;, file
an appeal to the Supreme Court, within ninety days from
the date of communication of the award, decision or
order of the Tribunal, to him, on any one or more of the
grounds specified in section 100 of the Code of Civil
Procedure, 1908:

5of 13
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Writ C No. 39926 of 2024
(Nagar Palika Parishad vs. State
of U.P. and 5 others)

Provided that the Supreme Court may entertain
any appeal after the expiry of ninety days, if it is
satisfied that the appellant was prevented by sufficience
cause from preferring the appeal.”

If we examine the bone of contention of Shri Vats that the

order impugned is without jurisdiction and it is only N.G.T. that

has competence to determine and levy the environmental

compensation, Section 15 of the National Green Tribunal Act,

2010 needs reproduction. The same is quoted as under: -

“15. Relief, compensation and restitution. (1) The
Tribunal may, by an order, provide,-

(@)  relief and compensation to the victims
ofpollution and other environmental damage
arising under the enactments specified in the
Schedule I (including accident occurring while
handling any hazardous substance);

(b)  for restitution of property damaged;

(c)for restitution of the environment for such area
or areas, as the Tribunal may think fit.

(2)  The relief and compensation and restitution
ofproperty and environment referred to in clauses (a),
(b) and (c) of sub-section (1) shall be in addition to the
relief paid or payable under the Public Liability
Insurance Act, 1991.

(3) No application for grant of any compensation
orrelief or restitution of property or environment under
this section shall be entertained by the Tribunal unless it
1s made within a period of five years from the date on
which the cause for such compensation or relief first
arose:

Provided that the Tribunal may, if it is satisfied that the
applicant was prevented by sufficient cause from filing

136
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the application within the said period, allow it to be filed
within a further period not exceeding sixty days.

(4)  The Tribunal may, having regard to the damage
topublic health, property and environment, divide the
compensation or relief payable under separate heads
specified in Schedule II so as to provide compensation
or relief to the claimants and for restitution of the
damaged property or environment, as it may think fit.

(5) Every claimant of the compensation or relief
underthis Act shall intimate to the Tribunal about the
application filed to, or, as the case may be,
compensation or relief received from, any other court or
authority.

12.  The aforesaid provision was dealt with by the Supreme

Court in Kantha Vibhag Yuva Koli Samaj Parivartan
Appellants Trust (supra) and though, placing strong reliance
upon the said judgment, it was urged by Shri Vats that the
Supreme Court turned down action of the N.G.T., whereby it had
delegated its functions upon some committee, after carefully
examining the facts of Kantha Vibhag Yuva Koli Samaj
Parivartan Appellans Trust (supra), we find that the appellants
before the Supreme Court were certain environmental
organizations and individuals directly affected by the degradation
of the enforcement in the area in question. Therefore, their status
was that of “complainants” and the following directions were

sought by them from the N.G.T.:-

(1)  restraining the dumping of MSW at the landfillsite;

(1) restoration of the environment in thesurrounding
areas;

(i11) restitution of the landfill site to its originalcondition;
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(iv) compensation to all those affected in thenearby
villages upon determination of damages by a committee

set up to assess the landfill site; and

(v) implementation of the Solid WasteManagement

Rules 2016.
After holding certain proceedings, N.G.T. disposed

of the

matter observing that since in another case, N.G.T. had

constituted Apex, Regional and State Level Committees to

monitor the implementation of the Rules of 2016, liberty was

granted to the appellants/complainants to represent the case and

ventilate all grievances before the appropriate committee.

Following is the relevant portion of the order passed by the

N.G.T.:-

14.

“As this OA relates to implementation of Solid Waste
Management Rules, 2016, we are of the considered
opinion that it is covered by the order passed by the
larger Bench of the Tribunal dated 20" August, 2018 in
OA No 606 of 2018.

The Applicant would be at liberty to represent its case
and ventilate all grievance before the Committee which
shall look into it and finally decide the same.

Consequently, OA No 81 of 2014 stands disposed of.
There shall be no order as to cost.

M.A. No. 1392 of 2018 and 1393 0f 2018

These Applications do not survive for consideration as
the main Application has been decided and are
accordingly dismissed.”

The Supreme Court, while examining the challenge to the

order passed by the N.G.T., held that N.G.T. could not abdicate

its jurisdiction by entrusting the core adjudicatory functions to

138
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of the judgment, it was observed as under:-

“l6. Section 15 empowers the NGT to award
compensation to the victims of pollution and for
environmental damage, to provide for restitution of
property which has been damaged and for the restitution
of the environment. The NGT cannot abdicate its
jurisdiction by entrusting these core adjudicatory
functions to administrative expert committees. Expert
committees may be appointed to assist the NGT in the
performance of its task and as an adjunct to its fact-
finding role. But adjudication under the statute is
entrusted to the NGT and cannot be delegated to
administrative authorities. Adjudicatory functions
assigned to courts and tribunals cannot be hived off to
administrative committees. In Sanghar Zuber Ismail v.
Ministry of Environment, Forests and Climate Change
and Another, 2021 SCC OnLine SC

669, a three-Judge Bench of this Court noted that the
NGT cannot refuse to hear a challenge to an
Environmental Clearance under Section 16(h) of the
NGT Act and delegate the process of adjudicating on
compliance to an expert committee.

17. The NGT has in the present case abdicated its
jurisdiction and entrusted judicial functions to an
administrative expert committee. An expert committee
may be able to assist the NGT, for instance, by carrying
out a fact-finding exercise, but the adjudication has to
be by the NGT. This is not a delegable function. Thus,
the order impugned in the appeal cannot be sustained.
The consequence of the impugned order is to efface the
meticulous exercise which was carried out by the earlier
Benches. Valuable time has been lost in the meantime
and crucial issues pertaining to the environment in the
present case have been placed on the back-burner.”
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15. From perusal of the afore-quoted portions of the decision
in Kantha Vibhag Yuva Koli Samaj Parivartan Appellants Trust
(supra), it is apparent that the Supreme Court never questioned
the competence of the expert committees in the matter of
assessment of environmental compensation, rather it specifically
observed that expert committees may be appointed to assist the
N.G.T. in performance of its task and as an adjunct to its fact
finding role, but adjudication under the statute is entrusted to the

N.G.T. and cannot be delegated to administrativ authorities.

16. We are of the view that though Section 15 of the Act
empowers the N.G.T. to pass an order providing relief and
compensation to the victims of the pollution and other
environmental damage, in order to adjudicate the issue,
assistance of expert committees was never restricted, rather, in so
many words, it was permitted by the Supreme Court in the
judgment cited by the petitioner itself. It is the same judgment
which has been relied upon by the Co-ordinate Bench in the
aforesaid writ petitions where interim orders have been passed
but in different set of facts where some of the petitioners were

operators and some complainants.

17. Inthe facts of the case, the Court finds that U.P. P.C.B. has
not imposed environmental compensation. Rather, it is a case
where joint committee constituted by N.G.T. by order dated
22.07.2024 comprising of District Magistrate, Ghaziabad and
U.P. P.C.B. was directed to visit the site, collect relevant
information and submit factual report. A detailed report

supported by various annexures disclosing the area where the
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garbage 1s being dumped, density of population, the other
quantitative and qualitative factors and certain computations is
also on record. When the said report was placed before the
N.G.T., the show cause notice issued to the petitioner asking to
deposit environmental compensation at the rate of Rs.10,000/per
day was found to be without basis. Thereafter, the order
impugned has been passed relying upon a report of C.P.C.B, In

House Committee on Methodology for Assessing
Environmental Compensation and Action Plan to Utilise the

Fund.

18. We also find that N.G.T. passed further order on
17.09.20240n non-compliance of the order dated 05.07.2024.
Then, on

04.10.2024, following order was passed by it:-

“l. It is pointed out to us that for non-handling and
management of solid waste effectively and in
accordance with Solid Waste Management Rules, 2016,
UP Pollution Control Board by order dated 03.07.2024
has imposed Environmental Compensation of Rs.
91,25,000/- upon Nagar Palika Parishad, Khoda but
same has not been deposited by it till date.

2. Learned Counsel appearing for Nagar Palika
Parishad, Khoda also stated that till date large quantity
of legacy waste is lying at site, though steps are being
taken for its clearance. It 1s further said that so far as
daily generation of solid waste is concerned, which is to
the extent of about 105 MT per day, same is being
regularly handled and processed and is not being
dumped anywhere.

3. Let this fact be verified by UPPCB and submit
areport within three weeks.
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4. We also direct UPPCB to take effective steps for
recovery of Environmental Compensation from Nagar
Palika Parishad, Khoda by taking coercive measures and
submit compliance report.

5. Further, for violation of environmental laws,
criminalprosecution may also be initiated by UPPCB
against responsible officers of Nagar Palika Parishad,
Khoda, and compliance report be submitted.

6. List on 05.11.2024.”

19. It is, therefore, apparent on record that the petitioner not
only being party to the proceedings before the N.G.T., it has been
directed by the N.G.T. to take effective steps for recovery of
environmental compensation assessed by the order impugned, by
all coercive measures and submit compliance report. The N.G.T.
has also issued direction for criminal prosecution of the officers

of the petitioner and submission of compliance report.

20. In view of above, we are of the view that if the petitioner
i1s aggrieved by the assessment of damages/environmental
compensation, either by the committee or by the U.P. P.C.B., the
same having been done in furtherance of various directions
issued by the N.G.T., it has remedy either to make its say before
the N.G.T. with appropriate submissions and prayers or if it feels
that the N.G.T. had no competence to entrust any action upon
joint committee or U.P. P.C.B. or that any order passed by the
N.G.T. is not otherwise in accordance with law, it has a remedy
to file an appeal before the Supreme Court under Section 22 of
the Act of 2010. The writ jurisdiction does not come in the way

at all.
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21. In view of above discussion, we find that challenge made
to the orders passed in furtherance of the orders issued by the
N.G.T. and as a consequence thereof, cannot sustain in writ
jurisdiction and any relief granted to the petitioner against the
impugned demand would have an effect of expressly or impliedly
staying or setting aside orders passed by the N.G.T. This being
impermissible in view of appellate forum being Supreme Court
as per Section 22 of the Act of 2010, we are of the view that the
reliefs claimed in the instant writ petition, either interim or final,

cannot be granted.

22. The writ petition is, accordingly, dismissed, however,
without prejudice to the rights of the petitioner to approach

N.G.T. or Supreme Court for redressal of its grievance.

Order Date ;- 16.12.2024
Sazia

(Kshitij Shailendra, J) (Vivek Kumar Birla, J)
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